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[Shri Jawaharla] Nehru.]

almost, If I may say so, as a condition
that a Judge of the Supreme Court
wil} only take this up if his future
advice is not subjected to public dis-
cussion in Parliament or elsewhere.
He made that almost a condition. It
is not normal for a Supreme Court
Judge to take up this kind of work,
but as a matter of public duty he will
do sn, but he does not want to have
a Supreme Court Judge’s opinion, ete.,
subjecteg to this kind of discussion.

Sprr M. S. GURUPADA SWAMY
(Mysore): Sir, T would like to know
from the Prime Minister whether a
prima facie case has been made out in
the note by the Attorney-General in
regard to TI.. Malaviya which re-
quires the institution of a further en-
quiry. Secondly, I would like 10 know
in what wavy it is considered that the
suggestions made by the Chief Jusuce
of India in regard to the enquiry
should not be discussed by the Houses
of Parliament. Whether this position
is acceptable to the Prime Minister or
to the House I do not know, but 1 feel
that it has to be made clear to the
Chief Justice of the Supreme Court
that this matter has to be discussed in
both Houses of Parliament. We can-
not be denied this right.

Mr. CHAIRMAN: The matter
be discussed but not his advice.

can

Surt JAWAHARLAL NEHRU: May
1 point out that I do not quite agree
with the hon. Member? I am asking
for some help and advice, whether it
was from the Attorney-General or
from a Judge of the Supreme Court,
and it will be his advice to me.
for me, having regard to all the cir-
cumstances, to consider—and the cir-
cunastances include the wishes of the
person giving that advice—whether
that should be published or placed on
the Table of the House or nct. Of
course the conclusion I shall place.
Essentially as Prime Minister I am
responsible for what should be done
in regard to this matter, and these are
advices of very eminent people, whose
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advices I am supposed to accepi; that
will be given to me. So, I do not agree
to any kind of assurance thay 1 shall
place those papers when they come
1 to me on the Table of the House

Suri B, D. KHOBARAGADE
(Maharashtra): Sir, one question I
should like to ask.

Mr. CHAIRMAN: That should be
enough.

S

MESSAGES FROM THE LOK SATHA

I, Tue CoMPULSORY DEPOSIT SC{IEME
Brrw, 1963

I1. TeE GOVERNMENT OF UNION TERRI-
TORIES BiLr, 1963

SECRETARY: Sir, I have to report
to the House the following Messages
received from the Lok Sabha, signed
by the Secretary of the Lok Sabha :-—

! T

“In accordance with the provisions
of Rule 96 of the Rules of Procedure
and Conduct of Business mn Lok
Sabha, I am directed io enclose nere-
with a copy of the Compulsory De-
posit Scheme Bill, 1963, as passed by
Lok Sabha at its sitting held on the
30th April, 1963.”

II

“In accordance with the provisions
of Rule 96 of the Rules of Procedure
and Conduct of Business in Lok
Sabha, I am directed to enciose here-
with a copy of the Government of
Union Territories Bill, 1963. as
bassed by Lok Sabha at its sitting
helg on the 4th May, 1963.”

Sir, I beg to lay a copy of each of
. the Bills on the Table.

—

THE OFFICIAL LANGUAGES BILL,
1963—continued

now
I call

Mr. CHAIRMAN: We shall
proceed to legislative business.
upon the Home Minister.
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Surt K, SANTHANAM (Madras):
Sir, before the Home Minister replies,
there is only one point which I want
to ask so that he may reply to that
also. I will not take more than halr
a minute.
Mr. CHAIRMAN: Already we have
taken 17 hours over this.

Sarr K. SANTHANAM: If you are
angry, Sir, then I shall sit down.

Mr, CHAIRMAN: I am not at all
angry.

SHrr K. SANTHANAM: I have
never tried to waste the time of the
House at all. I make only points. If
you do not want me td make the
point, then I shall sit down.

Mr. CHAIRMAN: What is
point?

Surt K, SANTHANAM: The only
point I want fo raise is in regard to
clause 4. The scope of enquiry of ‘this
Committee is fundamentally different
from the scope of enquiry of the Lan-
guage Commission of article 344.
Therefore, I presume that the Govern-
ment considered the scope of the en-
quiry and felt that it will not be
possible for the Committee to congider
any restriction on the use of English
as it has been envisaged in article 344,
I want to make that clear because it
was made clear by the Minister of
State that so long as Parliament does
not change it and clause 3 rempins,
Government will not have the power
to restrict the use of English for any
purpose, and I want to make sure that
this Committee also will not have the
power to restrict the use of English.

Tue MINISTER or STATE IN THE
MINISTRY or HOME AFFAIRS (SHRI
R. M, HaJarNavis): As I read the
Bill, no individual shall be deprived
of his right to use English if he so
wishes instead of Hindi, under clause
3.

Sarr K. SANTHANAM: It is in the
records. I had the report only this
morning 1 asked @im  three times
whether e Government will have the
power to rectrict the use of English,
and three times he said that it will
not have the power. It is there in the
record, |

your
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Surr R. M. HAJARNAVIS: What
I then said was, and what I now also
say is, this. With regard to the choice
of using either Hindi or English, it is
for the individual user to choose »':
medium of communication, and it is
not within the power of any one 1o
deprive him of his freedom to choose
either Hindi or English. This is what
I said yesterday, This is what I say
even today,

THE MINISTER or HOME
AFFAIRS (Surt LA  BAHADUR):
Sir, a number of amendments were
moved to clause 4, and I shal] refer
to a few of them. I need not quote
the various amendments or read them
out, but in a general way I shall re-
fer to the points made out here,

Some of the amendments suggested
that the period of fen years provided
in clause 4 should be increased. There
wag an amendment, T think from Shri
Gurupada Swamy, that it should be
increased to twenty years. There was
another amendment which suggested
that it should be increased to twenty-
five years. So, it seems that even
amongst the Members of the opposition
there is no agreement, but I can quite
appreciate the difficulty because in the
matter of fixing any such period in re-
gard to these matters, one cannot be
quite sure as to what the period should
be. It is difficult to convince them
that ten years are the right time limit.
Similarly I think it wouldg not be very
easy for Mr. Gurupada Swamy to con-
vince me that twenty years would be
the right period. There is some arbi-
trariness involved in this matter when-
ever a period is fixed. So, I think
that this period of ten years is quite
reasonable, because what is the pur-
pose? Ten years would be a fairly
reasonable period to review the pro-
gress made, as has been mentioned in
clause 4, and if you wish to extend the
period, what would be the result? 1t
will create some kind of complacency
in us. What would be the recommend-
ation and what would be accepted by
the President is a different matter.
But the point is that if we accept the
principle of the progressive use of
Hindi in the years to come, then some
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steps have to be taken and I think ten
years would be a reasonable period to

consider, to review, the actual pro-
gress made, and to consider other
matters relating to the same. So, I

do not want the officials also to sleep
over the matter. If we fix a period of
25 years or 20 years, my fear is that
for a long time to come no definite
step would be taken in regard to the
use of Hindi. It may be, as I said,
done voluntarily and it wil] e done.
Still some positive, constructive steps
have 10 be taken,

In the same connection, may I refer
to what Mr, Santhanam said? I do not
entirely agree that no restrictions
could be imposed on English in any
branch of administration or in a limit-
ed tield of administration. But it can
be easily combined with what my col-
league, Mr. Hajarnavis, has said. Even
today in small sections and branches
we are making some experiments.
Long before this Bill was considered
or was placed before this House or be-
fore the Cabinet, we were just making
a small experimen{ in small branches
where Hindi could be used as far as
possible for the purposes in that parti-
cular department or branch of acti-
vity. But we have been very careful
in this matter that if any official work-
ing in that department did not know
Hindi, he will not be placed in any
embarrassment. It is therefore that
Mr. Hajarnavis said that there would
be complete freedom to the user t{o use
any language he likes, either Hindi
or English. As I said, it would be so
in the programme of our progressive
use of Hindi. We can, or any depart-
ment can, suggest that in an office
which has, say, about thirty people
working in it an experiment might be
made that in that particular branch
of work Hindi may be tried giving
absolute freedom to the individual
official working in that department.

Surt K. SANTHANAM: May I
know how it is possible? Out of the
thirty officials, if ten officials function
in English, how can you make it ex-
clusive for all the thirty officials in
that department?
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Surt LAL BAHADUR: Ten will be
writing in English, Then it will be the
work of the department tfo transiate
it into Hindi. It will not be the work
of the English-knowing official, but it
would be the work of the department
to translate it and then send it on to
another official who knows English. 1
might inform Mr. Santhanam that in
the year 1949 I had passed an order
on these lines; not here at the Centre,
1 was then in U.P. But I had taken
enough precaution not to create any
difticulty. My Home Secretary there
did not know Hindi but he tried to
sign the file at least in Hindi and
write down his notes in English. I
do not say that it should be done or
it has to be done on a big scale but
1 do not want to rule it out complete-
ly, of course, withoul causing any
embarrassment or any inconvenience
to each. and every officer. That is
the point.

Then, I might also just add that
this period will not be of ten years
but it would be of twelve years—it
has to be remembered—because as
from 1965 it will be ten years. Now
with these two years more, which
still remain, they will also have to
be combined with it. So a Commit-
tee will have to be set up or will be
set up after twelve years, after the
expiration of this period. That is,
when actually twelve years have
expired, only then will it be set up.
Well, it may not be absolutely essen-
tial. Perhaps, the Raja of Bilaspur
said something about it that it should
be—I do not know before or . . .

Surr ANAND CHAND (Himachal
Pradesh): At the expiration.

LAL BAHADUR: At the
expiration? Well, if it is ‘after the
expiration’, there is some sense in
that. It may not be absolutely essen-

SHRI

tial to set up a Committee at all.
Just as a Thypothetical case I am
suggesting. Suppose twelve years

later Parliament feels or the Com-
mittee of Members of Parliament feels
that enough progress has been made
and that no further review is neces-
sary. Suppose it is felt like that;
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well, it may not be necessary at ail
to appoint a Commitiee. And if you
make it just at the expiration of tea
years, I do not want it but suppose
there is some special situation in the
country; suppose an emergency arises.
We may not then consider it advisable
to set up the Committee. It would
be subject to the approval of Parlia-
ment. I think Parliament will give
its approval about which I have no
doubt. Bill these are, I mean, various
matters. I do not want to

Surt ANAND CHAND: May 1
clarify the point? What my sugges-
tion is that it is not only that the
term ‘after the expiration of ten
years’ is vague but there is the other
wording also that is used in the
same section and that is that the
‘President may appoint’. What I have
suggested in my amendment is that
at the expiration of ten years, the
President shall appoint a Commuttee.
Now, if the hon. Home Minister
feelg that there might be conditions
on account of which the appointment
of the Committee at a particular
stage is undecirable, then the word
‘may’ may be added because there
should be no doubt about it. As he him-
self said, it is twelve years from now
though it is shown as ten years, and
the Committee shall be appointed.
It is his intention. But if for certain
reasons the Commitiee 13 not to be
appointed, for other considerations, I
am quite prepared to say that the
President ‘may’ appoint so that it
would read that ‘at the expiration of
ten years the President may appcint’.
And if the position is intact and it....

SHr1 LAL BAHADUR: 1 follow
the hon. Member. I am  merely
touching it academically. We should
take it for granted that a Committee
will be appointed after ten yeats.
Well, I am sorry went into jegal
quibblings. I should leave it to my
hon. coplleague, Mr. Hajarnavis. But
the hon. Member has perhaps got an
older copy of the Bill. There is no
mention of the word ‘President’ there,
that the ‘President may appoint a
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Committee’. It is not mentioned here
at all. No, he need not feel embar-
rassed. Formerly when the Bill was
drafted, it was put in that “the Presi-
dent may appoint a Committee....”
We found that the language was a
bit confusing in this form, namely,
‘that the President may appomt a
Committee whose Members shall be
elected by both Houses of Parliament’
was not at all clear, I mean, it did
create confusion. The Members of
the Committee will be elected by
Parliament and so how can the Pre-
sident appoint that Committee? So
we have changed the construction
and now the Bill clause reads like
this:

12 Noon

“....there shall be constituted a
Committee on Official Language,
on a resolution to that effect being
moved 1n either House of Parlia-
ment with the previous sanction of
the President and passed by both
Houses.”

Therefore there will have to be a
motion by the Minister concerned for
the appointment of this Committee,
and the Committee will then be ap-
vointed of course, but the motion will
have to be made with the approval
and consent of the President. That is
the position.

SR ANAND CHAND: I am sorry;
I now stand corrected. I asked for
a copy and the Secretariat supplied
me with one and it seems now that it
wag an old edition,

Surt LAL BAHADUR: Then, Sir,
it was suggested that there should be
ten Members from the non-Hindi
speaking areas on this Committee—
there are some amendments, Well, 1
have already explained the position
fully, while replying to the debate,
that this Committee will be elected on
the basis of the single transferable
vote, and we have done that only
with a view to giving representation
to all the States, to al] the different
viewpoints held by different sections



2475 Official Languages

[Shri Lal Bahadur.]

of Members, and as such I do not know
why there should be shown such kind
of distrust, as is obvious from the
amendments moved. In fact, I had
said that in the last Parliamentary
Committee, out of thirty Members,
twenty or more Members came from
the non-Hindi speaking areas and I
believe that even in the next Com-
mittee two-thirds of the Members will
be from the non-Hindi speaking areas,
and the rest will be from the Hindi-
speaking areas. 'Therefore, the non-
Hindi speaking areas will have a size-
able majority over the Hindi-speaking
areas. Now you will have the majo-
rity and it would be for the majority to
convince the minority. The Hindi-spea-
king people or Members will be in a
minority. So there should be no ques-
tion of any kind of suspicion or dis-
trust in this regard. What is provided
for in clause 4 of the Bill is perfectly
all right.

I am surprised, Sir, that Bhupesh
Guptaji—perhaps there is an amend-
ment—said that it should be clearly
provided for in clause 4 that the re-
port will be discussed in Parliament,

in the Rajya Sabha to which he be-

longs.

Surt BHUPESH GUPTA
Bengal): Both Houses.

(West

Surr LAL, BAHADUR: Both Houses;
I am thankful he has so much consi-
deration for the other House as well.
But I do not see any necessity

Sart BHUPESH GUPTA: You came
first to this House, Rajya Sabha-—
you may remember it--and then pro-
moted to that House.

SHrr LAL BAHADUR: Therefore 1
love and like both the Houses; I do
not make any distinction between one
and the other. Mr. Bhupesh Gupta is
exceedingly zealous of the rights of
this House; of course he should be
zealous of his own rights, but why
should he envy the other House in
any shape or form?
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Sur:r BHUPESH GUPTA: No, no.
I say we have produced people like
that from this House.

Sur1 LAL BAHADUR: But I want-
ed to tell Shri Bhupesh Gupta and
the House that I myselt moved an
amendment in the other House sug-
gesting that it shall be the duty of
the Committee to review the pro-
gress made, etc. and submit a report
to the President making recommen-
dations thereon and the President
shall cause the report to be laid be-
fore each House of Parliament, etc.
It was not there before, in the first
dratt, and, as 1 said, 1 myseit moved
that the President sha]l cause the re-
port to be laid on the Table of hoth
Houses. Thus I made my intention
absolutely clear. And since the report
is placed on the Table of the House,
it is open, Sir, with your permission—
it you will allow—to have a discus-
sion on that report, and I know, Sir,
you are so generous; you will never
refuse a discussion on any such report,
a report of this kind which would bhe
of such vital importance, and Shri
Bhupesh Gupta should not bother at
all. He starts discussion on matters
which are absolutely unrelated to
anything, and only the other day, Sir,
while no paper was laid on the Table
of the House, he censured the Gov-
ernment, if I might use that word,
censured the Government as a whole
that this report was a report . . .

Surr BHUPESH GUPTA: I never
accused you

Surr LAL BAHADUR: And he
did not allow me to say a word. We
had deliberately taken a decision not
to place the first part of the report on
the Table of the House because fur-
ther enquiries were to be made in
order to prosecute the persons if
there was a prima facie case. That
was why we deliberately did it and
we are exceedingly sorry that the
leakage took place, and it is just possi-
ble that the parties concerned might
take advantage of it. So I need not
go into that further, but I merely

wanted to refer how Shri Bhupesh
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Gupta is powerful enough to raise
questions on matters, as I said, un-
related, in regard to which no paper
is even laid on the Table of the House.
So he should have no doubt in his
capacity to raise any matter whenever
he likes,

Surr BHUPESH GUPTA: 1 will not
be here after ten years. mt
1 ght

Surt LAL BAHADUR:
assure him and the House that there is
absolutely no doubt that the report

submitted by the Members of the
Committee of Parliament will defi-
nitely be laid on the Table of the

House and it can be discussed in both
Howses of Parliament.

Mr. CHAIRMAN: I hope he won't
bhave that paper in advance,

Surt BHUPESH GUPTA: Necessi-
tating enquiry immediately after that.

Sar1 LAI: BAHADUR: Then Shri-
mati Maya Devi Chettry put forward
an amendment suggesting that some
representatives of the linguistic min-
orities might also be made Membhers
of this Committee. Sir, she was not
quite clear. There are many many
linguistic minorities in this country,
especially round about the borders of
different States. For example, in
Madras there are linguistic minaorities
speaking Telugu or Kannada. Simi-
larly, in Assam there are Bengali-
speaking minorities and tribals, and
especially because of the reorganisa-
tion of States a special situation arpse
and the States Reorganisation Com-
mission made specific recommenfla-
tions as to how to deal with the situa-
tion, especially in regard to the diffi-
culties which linguistic minorities may
have to face. So if she is referring to
that, I can only tell her that we have
taken various steps during the last
year and a half to give necessary
relief to the linguistic minorities, ! In
the Central Government wa have
the Commissioner for Linguistic
Minorities, who goes round to differ-
ent States, meéts those people and tries
to know their difficulties. Then the
Commissioner submits his report to
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the President and the report is placed
on the Table of both Houses and is
discussed in both Houses, So Parlia-
ment has enough and ample oppor-
tunity to express its views. And then
we take up the matter with the
State Governments. Besides that, Sir,
recently in accordance with the reso-
lutions of the National Integration
Conference and the recommendations
of the National Integration Council
we have held several meetings and,
in fact, every Chief Minister has taken
it upon himself to carry out the deci-
sions of the National Integration
Council and the advice %endered by
the Government of India. - So I do
not think, Sir, there will be any
special difficulty in regard to the lin-
guistic minorities, and if we go on
adding members in this manner, I
bave no doubt there will be so much
duplication. We will have te have
perhaps two members ‘from the same
area, and it might create confusion
also. In so far as Nepali is concern-
ed, the Nepali-speaking people in
Darjeeling had some difficulties be-
fore, but now the Bengal Legislative
Assembly has passed a law, and
Nepali at the district level is now
being freely used as I mentioned
about Bengali being freely wused in
Cachar in Assam district. So these
problems we could discuss separately,
and at other levels. I do fully appre-
ciate some of her doubts, but I am
quife sure she can take it up at other
levels, and the matter could be
solved,

SurimaTt MAYA DEVI CHETTRY
(West Bengal): My amendment was
not related to the 14 languages which
are in the Constitution, My amend-
ment refers to the other languages
pot in the Constitution and to the
linguistic minority comrunities
speaking them. That was my amend-
ment, There are so many linguistic
minorities in the country and their
languages do not come under the 14
languages incorporated in the Con-
stitution. I am spenking of those
languages and those linguistic .ninori-
ties whose languages are not covered
in the Constitution. .
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Surr LAL BAHADUR: I can some-
what understand that. But there will
be many such languages. It is not a
question of one or two languages,
There are the hill tribes in Assam who
speak a number of languages.

SuriMaTI MAYA DEVI CHETTRY:
They may not be languages. There
may be so many dialects. What I
mean to say is that from the linguistic
minorities there may be so many
Members here in Parliament. Among
these 30 Members of the Parliamen-
tary Committee, have two from the
linguistic minorities. That is what I
meant.

Surr LAL BAHADUR: The hon.
Member has to realise that I am not
talking of dialects. There are langu-
ages also, And amongst hill tribes
there are many dialects, but there are
a few main languages, in Bihar, in
Assam. If we take the hill tribes, they
do not insist their dialects to be used,
but they do want that some of their
main languages should be given an
opportunity to flourish and to grow,
and they want that the same language
should be used at the district level
for o1ministrative purposes. So it is
not a question of any one language
but there will be many such langu-
ages and as I said, Sir, it would
be exceedingly difficult to give repre-
sentation to all of them on this Com-
mittee.

She is also not quite correct when
she says that there are no Members
in Parliament who will be from those
areas and who speak those languages.
There are Members in the Lok Sabha
who have been elected from Assam
and belong to hill tribes, (Interrup-
tion). Anyhow, I have made my posi-
tion clear and I cannot clarify it fur-
ther.

Sir, a good deal of discussion took
place about the report being consider-
ed in the State Legislatures. T do
not know, Sir, if I should repeat all
that I had said. I have personally no
objection to the repoct being discussed
in the State Legislatures. I made it
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. quite clear in the beginning itself. Of
i course, it would be entirely in the
discretion of the State Government to
decide as to whether they should place
it before the State Legislature or not.
If they do so there is no bar. But if
they do not do so, why should we
compel them to place it and discuss it
in the State Legislature?

Surr BHUPESH GUPTA: They
should consult the Opposition.
Surr LAI, BAHADUR: But Mr.

Bhupesh Gupta will come to know the
view of the State even when the re-
port is not considered in the State
Legislature. He has his own party,
and a fairly strgng party 1 believe,
through which he can know so many
things, But I do not deny the fact
that the report could be discussed and
my impression is that it would be dis-
l cussed in the State Legislature. It is

not absolutely necessary to provide it
here in clause 4 itself.

SHRI M. RUTHNASWAMY
(Madras): May I ask, Sir, whether it
would not be a matter of privilege of
Parliament if the report made by a
Committee of Parliament, submitted to
Parliament is to be considered by
State Legislatures?

Surr A. B. VAJPAYEE (Uttar Pra-
desh): No privilege is involved.

Surr LAL BAHADUR: That is why
we have taken adequate care not to
mention anything about State Legis-
latures in the Bill. However, as I said,
this matter codld be discussed. And,
as I said, the other day, it was discuss-
ed in two Legislative Assemblies—
the last report of the Parliamentary
i Committee. But the other State Gov-
ernments did not consider it advisable

to discuss the report in the State
Legislatures.
There was a suggestion, Sir, that if

three-fourths of the State Legislatures
reject the report, it should be thrown
out by the President or it should not
be accepted by the President, some-
thing on those lines.
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Surr BHUPESH GUPTA: You have
misunderstood. What I said was that
the President’s direction should come
after the State Legislatures have con-
sidered the report. I said that the
President should issue no directive or
direction which are in a positive way
contrary to the opinion expressed by
three-fourths of the State Legislature.
Suppose on an issue no opinion has
been expressed. On that the Presi-
dent can give his direction whatever
he likes. But supposed on an issue
some opinion has been expressed in
the State Legislature, and there three-
fourths of the State Legislature have
given a particular opinion. In such
a case it would not be open to the

. President to issue directions contrary
to the opinion expressed in the State.
I thought that they would be in con-
formity with the assurance given by
the Prime Minister.

[Tee DepuTy CHAIRMAN in the Chair.]

Surr LAL BAHADUR: Naturally,
the views expressed by the State
Legislature, or three-fourths of its
Members will have its own weight
while the President is making reccm-
mendations on the report. But to
make any specific provision in the
Bill here, I do not think would be
advisable.

A second reason for my not accept-
ing this is this, that in regard to cer-
tain national matters of policy, it is
only the President who can take a
final decision. We cannot leave it to
the State Governments to be entirely
guided by the representatives of the
State on matters which are of vital
importance in the sense that the in-
tegrity of the country has to be main-
tained. Where there may be a fear of
some kind of chaos being created, it
should be entirely the responsibility of
the Centre and the President to take
the final decision. What I mean to
say is this that it is possible—I do not
want to accuse any State. But, for

example, take my own State. It is
very easy for them to suggest that
Hindi should be immediately intro-
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duced in the TUnion Government.
Similarly, perhaps the hon. Member's
own State might advise that Bengali
should be immediately introduced in
the Union Government for their use.

Snxr BHUPESH GUPTA: My State
cannot do it. It is prevented by the
Constitution.

SHrI LAL BAHADUR: But there is
no bar to making any recommenda-
tion, I am not saying that they will
pass a resolution and we have to abide
by it. But the report will have its
own weight Mr. Bhupesh Gupta
should remember.

SHrRI P A, SOLOMON (Kerala): You
are underlining Bengal.

Surr BHUPESH GUPTA: So it is
easier for the State Government to
patronise or to support their own re-
gional language in their own sphere.

Surt LAL, BAHADUR: They can
even say “All the fourteen languages”.
For example Mr. Annadurai said the
other day, or perhaps some Member
in the Lok Sabha of the D.M.K. said
that all the fourteen languages should
be made the official languages of the
Union. We are brainy enough to con-
sider various matters and to give
various suggestions. So it is not im-
possible for a State Government tao
make a report on those lines. But }
do not say that they will do it

Surt BHUPESH GUPTA:
would be out of order.

That

Surr LAL: BAHADUR: Recommen-
dation canot be out of order. Recom-
mendation will have to be considered
though we may reject it. What 1 want
to emphasise is the fact that it is
essential that this matter should be
considered and considered finally only
at the level of the President and at
the level of the Central Government,
We cannot shirk our responsibility 1n
this regard. We will have to carry
the whole country with us, and it is
essential that we maintain and pre-
serve the unity and solidarity of the
country.
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[Shri Lal Bahadur.]

Madam, I have taken much time. I
shall say only a few words about what
Dinkarji said and a word about what
Vajpayeeji said.- Dinkarji said thai{ I
equated him with Shri Annadurai, I
never wanted to equate Dinkarji with
Shri Annadurai on the question of the
unity of the country. I know the
views of Shri Dinkar fully. He holds
clear and categorical views on the
matter. But what I had meant was
that there was on the one side the
extreme view taken by Mr. Annadurai
and on the other hand Dinkarji said
that what Seth Govind Das had said
was right and his views should pre-
vail, his views should be implemented.
When he said that

o T fag feawm (fage) !
qar Fgr a1 89 f5 wfasw weg § =0
W T T AT AL 3T 4 WA H 4
mifaws 9 &1 G &9, fawT afy
g 8 & < ST A aEafas
v @ g gy Rl ag el
Y R

Surt LAL BAHADUR: He coupled
Seth Govind Das with Mr. Frank An-
thony. Then I have nothing further
to say. I had only said that Dinkarji
also expressed some extreme views
and Mr. Annadurai did the same thing.
I had said in that way but I do not
want to add anything further. I am
glad Dinkarji has clarified the position
but in regard to his suggestion that a
Committee should be appointed, I
agree with him. It should be left to
the Government to decide as to what
kind of a Committee it should be and
how it should be constituted. It ig ad-
visable that there should be some Com-
mittee to draw up a programme of
work. We have some programme of
work already. We have before us the
difficulty of implementing that pro-
gramme. 1 fully realise my responsi-
bility when this Bill has been approv.
ed by this House as to what we have
to do in regard tp the progressive use
of Hindi. It is an exceedingly diffi-
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I or the Government might take,
might create some misunderstandings
or miisapprehensions in the minds of
the people living in the non-Hindi
areas. So we must be extra careful
but we must be steady in our pace,
we must go ahead. I have no doubt
in that matter but as regards the sug-
gestion by Dinkarji that there should
be a Committee, ag I said it was sug-
gested by a prominent Member of
Tamilnad or some cothers that it should
be a Committee constituted of Mem-
bers from the different areas. It was
a good suggestion. We will think over
it but I am not much enamoured of
a Committee of Members of Parlia-
ment to be appointed in this regard
because it will be a matter of day-to-
day work. It will have to be consi-
dered too as to why the Members of
Parliament only should be on that
Committee. However

Sur1 BHUPESH GUPTA: Are they
excluded?

Sur1 LAL BAHADUR: They need
not be excluded, nor it should only be
a Committee of Members of Parlia-
ment. I shall certainly think over it
and take some decision.

Bill, 1963

Shri Vajpayee said that I spoke in
Hindi first on the first occasion. 1t is
true and my love for Hindi ig still the
same but I shall accept one thing. I
have not changed in my views on any
matter since I came from U.P. to the
Parliament but I must accept one
thing that I had to change my views
in rez rd to the language problem
when I came here., The wider picture
of the country was much clearer be-
fore me here in Delhi than what it
was in Lucknow,

Surt BHUPESH GUPTA. Ag it
should be.

Surr LAL BAHADUR: But it has to
be accepted—perhaps Shri Vajpayeejit
will accept—that I want to serve Hindi
now in a much wider context. In U.P,
I was restricted to the State of U.P.
Now I want to help in the growth and
expansion of Hindi throughout the

cult task to achieve, Whatever steps j eountry. Therefore I am trying to
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serve Hindi in a much better way, in
a much wider area and I feel complete-
ly satisfied over it. However it is not
myself alone who speaks in English.
Even Mr. Vajpayee, the biggest expo-
nent of Hindi, often speaks in English.

AN Hon. MEMBER: In good English.

Surr LAL BAHADUR: Yes, in very
good English indeed, much better than
my English, I admit entirely, But
there is a proverb in Hindi—

a7 2 7 faT qU =g FLaW | |
ot Qo gto gt : ML T F
IATTT TS |

AT S IgIT A 48 [ a7
FEdr St & faT g i =g T

# 3N AT FE |

I shall not say anything more about
direct action. I was surprised that in
spite of my earnest appeal to the
House and especially to Mr. Annadurai
and his Party, that no direct action
should be resorteq to, Shri Bhupesh

Gupta felt it advisable to suggest that
it was not possible for him to accept. .

Surr BHUPESH GUPTA: Please do
not misunderstand me. I said in the
context of my suggestion the matter
should be discussed jn the State Legis-
latures. There I said if you close the
avenues of public discussion and debate
over matters like this, people will be
left with going out in the streets and
demonstrating and all that. Whether
you cal] it direct action, I do not know,
but that is what I meant. This is what
Y said. I am not threatening you with
direct action. I am subjected to your
action.

Surr LAL BAHADUR: I am glad
that ror the first time he has spoken
like a Minister.

Surt BHUPESH GUPTA: Is it a
compliment or a denunciation?

Surr LAL BAHADUR: I do not want
to take more time but I must again
emphasise the fact that it would be
$ndeed most unfortunate if this matter,

y
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the question of language, which is so
vital and important for us, vital and
important for the unity of the country,
tor the complete integration of the
country, is to be decided in the streets
or on the roads of any city. We must
move together and I have no doubt
that the country as a whole will accept
the lead given by this House.

Tue DEPUTY CHAIRMAN: Amend-
ments Nos. 2 and 11,

*Amendment Nos, 2 and 11 were,
by leave, withdrawn.

Tue DEPUTY CHAIRMAN: Amend.
ment No, 3. Mr. Dinkar, do you press
it?

st AT fag feawt « wramEa
feR & ar & W g /AIT KT AWK
ar g

Tue DEPUTY CHAIRMAN: Has he
the leave of the House to withdraw?

Some Hon, MEMBERS: No.

Tue DEPUTY CHAIRMAN: Al
right. The question is:

3. “That at page 2, after line 27,
" the following proviso be inserted,
namely: — :

‘Provided ' that in order to
‘achieve the purpose, set above,
the Central Government will im-
mediately evolve some appropriate
machinery which wil]l advise the
Central Government on the pro-
gressive use of Hindi in the various
branches of the Central Govern-
ment and present periodic reports
to the Houses of Parliament on
the progress of Hindi so that by
year 1975 Hindi becomes as effec-
tive a medium of legislation and
administration as English is at
present.’”

The motion was negatived.

*For text of amendments, see cols.
2403 and 2404 of Debate dated 6th
May 1963.
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Tre DEPUTY CHAIRMAN: The
question is;

10. “That at page 2, for clause 4,
the following be substituted,
namely:—

‘4(1) The President, before the
end of the year 1967, sghall, by
order, constitute a Commission
which shall consist of a Chairman
and such other members represent-
ing the different languages specifi-
ed in the Eighth Schedule to the
Constitution of India, as the Pre-
sident may appoint and the order
shall define the procedure to be
followed by the Commission.

(2) The Commission shall make
recommendations to the President
with a view to ensuring the com-
plete changeover from English to
Hindi for official purposes by the
expiration of the year 1970.”

The motion was negatived.

Tue DEPUTY CHAIRMAN: Amend-
ment No, 12.

Surr ANAND CHAND: I beg leave
to withdraw my amendment No, 12.

*Amendment No, 12 was, by leave,
withdrawn,

Surr K. V. RAGHUNATHA REDDY:
I beg leave to withdraw my amend-
ments Nos. 13 and 14.

*Amendment Nos. 13 and 14 were,
by leave, withdrawn.

Tae DEPUTY CHAIRMAN: The
question is:

16. “That at page 2, I'neg 22-23,
the words ‘and the President shall
cause the report to be laid before
each House of Parliament, and sent

*For text of amendments, see cols,
2405 and 2405 of Debate dated 6th
May 1963.
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to all the State Governments’' be

deleted.”

_ The motion wgs negatived,

Tue DEPUTY CHAIRMAN: The
question is:

17. “That at page 2, line 23, for
the words ‘sent to all the State Gov-
ernments’ the words ‘all the State
Legislatures’ be substituted.”

The motion was negatived,

THE DEPUTY CHAIRMAN:
*Amendment No, 19 is barred.

Suri1 ANAND CHAND: Madam,
mine is not alone. There are other
amendmentg also, for instance there is
of my friend Shri Bhupesh Gupta.
They may be taken together, I press
my amendment No. 18 for the simple
reason that I fee} that along with the
State Governments the State Legisla-
tures should also be consulted.

THE DEPUTY CHAIRMAN: The
question is;

18. “That at page 2, line 23, for,
the words ‘State Governments’ the
words ‘State Legislatures for as-
certaining their views on the recom-
mendationg of the Committee’ be
substituted.”

The motion was negatived.

Tue DEPUTY CHAIRMAN:
question is:
20. “That at page 2, for lines 24 {o
27, the following be substituted,
namelty: —

The

‘(4) If the recommendations of
the Committee are ratified by not
less than two-thirds of the Legis~
latures of the non-Hindi speaking
States, the President may issue
directions in accordance with the
whole or any part of that report.””

The motion was negatived,

*Far text of amendments, see col.

2405 of Debate dated 6th May 1963.
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Tre DEPUTY CHAIRMAN:
question is:

The

21. “That at page 2, for lines 24
1o 27, the following be substituted,
namely: —

‘(4) On receipt of such report,
the President shall cause the
report to be l1aid before each House
of Parliament and shall also refer

 the report to the Legislatures of all
the States for expressing their
views thereon within such period
as may be specified in the refe-
rence, |

(5) The President may, after
consideration of the report refer-
red to in sub-section (3) and the
views, if any, expressed by the
Houses of Parliament and the State
Legislatures thereon, issue direc-
tions in accordance with the whole
or any part of that report.””

The motion was negatived,

Tre DEPUTY CHAIRMAN:
question is:

The

22. “That at page 2, after line 23,
the following be inserted, namely: —

‘(3A) In making their recom-
mendationg under sub-section (3),
the committee shall have due
regard to the industrial, cultural
and scientific advancement of
India, in general and to the non-
Hindi speaking areas in particular,
and also to the interest of persons
belonging to the non-Hindi speak-
ing areas in regard to the Public
Services.””

The motion was negatived.

Tee DEPUTY CHAIRMAN: The
question Is: ) ' l
23. “That at page 2, lines 25-26.

for the words ‘State Governments’
the words ‘State Legislatures’ be
substituted.”

The motion was negatived,
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o]
THE DEPUTY CHAIRMAN:

*Amendmentg Nos, 24 and 38 are bar-
red.

The question is:

36. “That at page 2, line 8, for the
words ‘ten years’ the words ‘twenty
years' be substituted.”

The motion was negatived,

Tue DEPUTY CHAIRMAN: The

question is:

37. “That at page 2, at the end of
line 23, after the words ‘State Gov-
ernments’ the words ‘for ascertain-
ing the opinions of the State Legis-
latures’ be inserted.”

The motion wes negatived,

Tae DEPUTY CHAIRMAN: The

question is:

39. “That at page 2, line 26 after
the word ‘thereon’ the words ‘and
after ascertaining the opinions of
both Houses of Parliament’ be in-
serted.”

The motion was negatived,

Tee DEPUTY CHAIRMAN: The

question is:

40. “That at page 2, lines 26-27,
for the words ‘the whole or any part
of that report’ the words ‘the opi-
nions of both Houses of Parliament’
be substituted.”

The motion was negatived,

Tue DEPUTY CHAIRMAN: The

question is:

41, “That at page 2, after line 27,
the following proviso be inserted,
namely: —

‘Provided that no directions,
contrary to the opinions so expres-
sed by three-fourth or more of the
State Legislatures, shall be js-

- sued.’” .

The motion was negatived.

*For text of amendments, see col.
2407 of Debate dated 6th May 1963.
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TeE DEPUTY CHAIRMAN: What
about your amendment, Mrs. Chettry?

SHrRIMATI MAYA DEVI CHETTRY:
If the hon. Minister has got some soft
corner for the linguistic minorities, I
would like to withdraw it.

Tee DEPUTY CHAIRMAN: The soft:

corner business is gver now, Are you
pressing it?

SurimAaTt MAYA DEVI CHETTRY:
I would like to withdraw it.

Tee DEPUTY CHAIRMAN: Has
she the leave of the House to with-
draw?

Surr RBRHUPESH GUPTA: No
Madam, no.

Hon, MEMBERS: No, no.

Tuae DEPUTY CHAIRMAN:
question is:

The

47. “That at page 2, after line 18,
the following proviso be inserted,
namely: —

‘Provided that of the members
to be elected to the Committee, at
least two shall be members repre-
senting minority languages, not
being any of the regional langu-
ages or Hindi or English.”

The motion was negdtived.

Tue DEPUTY CHAIRMAN: The
question is;

“That clause 4 part of the Bill.”
The motion was adopted.
Clause 4 was added to the Bill.

Clause 5—Authorised Hindi trans-
lation of Central Acts, etc.

Surr P, A, SOLOMON: Madam, I
beg to move:

4. “That at page 2,—

(i) in line 28, for the words ‘A
Translation in Hindi’ the words
‘Translations in all the languages
specified in the Eighth Schedule

s
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to the Constitution except Sansk-
rit’ be substituted; and

(ii) in line 34, the words ‘in
Hindi’ be deleted.”

Sarr V. M. CHORDIA (Madhya
Pradesh): Madam, I beg to move:

50. “That at page 2,—

(i) in line 28, for the word
‘Hindi’ the word ‘English’ be subs-
tituted; and

(ii) in line 34, for the word
‘Hindi’ the word “English” be
substituted.”

51. “That at page 2,—

(i) in line 36, for the word
‘English’ the word ‘Hindi’ be
substituted; and

(ii) in line 38, for the word

‘Hindi’ the word ‘English’ be subs-
tituted.”

The questions were proposed.

Sex1 P. A, SOLOMON: Madam, by
this amendment I want to draw the
attention of the House to the Official
Language Committee's Report which
says that for the convenience of the
subordinate judiciary and the public it
would be necessary to make arrange-
ments also for providing translation in
the official language of the States. This,
therefore, ig not the opinion expressed
by myself alone but is the recommen-
dation of the Parliamentary Committee
that such enactments must be translat-
ed into the official language. It would
be convenient for the States and also
for the public. I need not say much
and I hope the hon. Home Minister
will take serious note of this and
accept this amendment.

»ft fermerprTe weTETe Scfyar
IUTERET AT, §Y 7 omied W E
ITHT W& AR A8 & {5 F« a7 anv
I AFa & fF I 2 #Y TeeaneT
fe=ly g€ sy AR S 9T ymA
fFar s afgg @ g 39 AN
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TEAT AfEd \ AT & v A%
‘A WA H AT w7 @ S
qg # fire o 7R @ fear s

Surt K. SANTHANAM: This am-
endment is out of order because so
long as article 348 (1) is there, this
is the only possible thing that could
be done. This article says that all
proceedings of th: Supreme Court and
the High Court shall be in the English
language and therefore there is no
question of translation into English.
There could be translation inio Hindi
only.

Surt BHUPESH GUPTA: No, it is
not out of order.

SHrRr R. M. HAJARNAVIS:. Until
Parliament by law make . . .

Tue DEPUTY CHAIRMAN: Please
£0 on.

Official Languages

it fersrergmrre waTeTesht syt :
Ay g faae ¢ 7 99 g afE fesg
e HAA FTAF.T IAYE FX &
forar Wy oed gl wifeqaw, &,
w8 T [T g SAET wrarfR-
feeg 3wee g7 gt &1 A AR IOH
qq Ao & e 2 fad I,
FEifw agr 989 & AT Ay A ¥
saifng gar § 5 AR 3w #r wfus
wgeaT gt ST el Fi g, wr
saEEnT B gRfas W S
AT Y E, A AT qTAT HT FEAT
F9 g | a1 o feafa & g a0t 78y
qEAT Fq9 g 93 f g FRT HaT
fefeeg v et #1 <@ A} 994
I JIq AAST FT AT JEL 3y
W T TF g Y4 A o ) a6
qq AW A W A FAT AH AT qF
% fod 98 39 ST IET AEAF
2 A & aEd g4y ot ¥ owrdar
g fr afe qaq= ¥ 9% T
& o fear ¥ adr FI0 IF ar A
qg FHSHe TFTC FI  TIF! HE
FATY AT FE FL |
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Serr R. M. HAJARNAVIS: Madam,
I oppose the amendments because, as
Mr. Santhanam has poinfed out, the
hon. Member appears to have lost
sight of article 348(1) which says:

“(b) the authoritative texts—

(i) of all Bills to be introduced
or amendments thereto to be
moved in either House of Parlia-
ment or in the House or either
Houses of the Iegislature of a

State,
(ii) of all Acts passed by
Parliament . . . .

shall be in the English language.”

So far, English was the language of
the Bills and English has been the
language of the enactments and till
Parliament by law changes, English
shall be the language of all Acts.
Therefore, we start with the authori~
tative text in English and what we
must have, if we want to change over
to Hindi, is the authoritative texts in
Hindi. That is what clause & pro-
vides. The hon. Member, who has
moved the amendment, cannot by
mere wish transform the existing fact,
namely, existence of the Acts in En-
glish into Hindi and so far as transla-
tions into the regional languages are
concerned, primarily it is the duty of
the State Legislatures and when they
introduce that language, they will
certainly see that dtranslations are
provided.

Surr P. A. SOLOMON: The Official
Language Commission recommended
this and said that this must be done
by the Union Government.

Surt R. M. HAJARNAVIS: This is
only a suggestion which may be
taken into consideration.

Tue DEPUTY CHAIRMAN: The
question is:
4. “That at page 2,~—

(i) in line 28, for the words ‘A
Translation in Hindi’ the words
Translations in all the languages
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[The Deputy Chairman.]
specified in the Eighth Schedule

to the Constitution except Sans-
krit’ be substituted; and

(ii) in line 34, the
Hindi’ be deleted.”

words ‘In

The motion was negatived.

Tue DEPUTY CHAIRMAN: The
question is:
50. “That at page 2,—

(i) in line 28, for the word
‘Hindi’ the word ¢‘English’® be
substituted; and

(ii) in line 34, for the word
‘Hindi' the word ‘English be
substituted.”

The motion was negatived,
Tue DEPUTY <CHAIRMAN: The
qQuestion is:
51. “That at page 2,—

for the word
‘Hindi’ be

(i) in line 36,
‘English’ the word
substituted; and

(ii) in line 38, for the word
‘Hindi’ the word ‘English’ be
substituted.”

The motion was negatived.
Tue DEPUTY CHAIRMAN: The
question is:
“Clause 5 stand part of the Bill.”

. The motion was adopted,
Clause 5 was added to the Bill.

Clause 6-—Authorised Hindi translation
of State Actg in certain cases

Surt BHUPESH GUPTA: Madanm, I
beg to move:

42. “That at page 3, after line 10,
the following proviso be inserted,
namely: —

‘Provided that in the event of
any conflict between the language
of the text in which such Acts

[ RAJYA SABHA ]

Bill, 1963 2496

were originally enacted or Ordi-
nances originally promulgated
and their translation in Hindi
language, the npmtural meaning of
the former shall prevail.” ”

This is a very simple amendment
When you are providing for the Hindi
translations to serve as authorised
translation of all the materials, docu-
ments, orders, ordinances, eilc. in the
non-Hindi-speaking States, then you
must also bear in mind the point that
there may arise some -conflict in the
Supreme Court because of difference
between the Hindi text and the text
iny the regional language in, shall we
say, Tamil or Bengali. What would
happen in such a case? We are pass-
ing through a transition and so I
think that the natural meaning of the
language in which the Act was origi-
nally passed or the ordinance pro-
mulgated should prevail. You may
ask, why should we foresee any con-
flict between the Hindj translation
and the regional languages? They
have their affinities but they have, at
the same time, also got certain diver-
gence. A particular word, in transla-
tion may not convey the same sense
as is done by the word in the regional
language, At the same time, it should
be borne in mind that the law was
passed in the regional language and
the framers of the law must have had
in mind a meaning that would be
c¢onveyed in the language in which it
was formulated. I say this because
when we deal with State matters, the
regional languages should have prio-
rity. I make it absolutely clear that
in the sphere of the State, the regional
languages, Hindi or some other langu-
age, should have priority over the
Union official language. It is absolute-
ly certain and in respect of such a
conflict naturally when it does not
relate to a matter concerning the
Central Government or the Central
Act the meaning of the original langu-
age, the natural meaning, should pre-
vail. I think this suggestion can well
be accepted.

The motion was proposed.
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Surrt K. SANTHANAM: There is
only one point here. I think the
whole thing is a case of bad drafting.
There cannot be an authoritative text
in Hind; and an authoritative text in
English. There can be only one
authoritative text for the purpose of
interpretation in courts of any Bill or
anything else. I do not understand
what is meant by ‘uthoritative text in
Hindi’. Either it can be an authorita-
tive text or not at all. Therefore this
is here as a sop to please the senti-
ments of people. If a thing in English
is to be the authoritative text, it will
be tha authoritative text for all pur-
poses. You cannot have another
Hindi authoritative text or vice versa.
Therefore this is a bad clause. I do
not know why they should have
drafted like this. '

KakasaneB KALELKAR (Nominat-
ed): I had pressed for a clarification
and the Home Minister gave an
assurance that the meaning in the
language in which the Bill is origina’-
ly proposed will be the authoritative
meaning. So iff it is in Bengali, it
will be Bengali, if it is in Hindi, it
will be in Hindi. To say that the
Hindi translation will be authoritative
in Hindi, has no meaning. It is simply
an eye-wash. :

Surt R. M. HAJARNAVIS: Madam,
there seems to be some confusion
aboui the exact cannotation of the
expression ‘authoritative text’. Mr.
Santhanam had difficulty to reconcile
himself to the existence of two
authoritative texts. May I draw his
attention to article 348(1) which says
that the authoritative text of all Acts
passed by Parliament until Parlia-
ment by law otherwis2 provides shall
be in English? And sub-clause (3)
says that notwithstanding anything
in sub-clause (b) of clause (1) where
the Legislature of a State has pres-
cribed any language other than the
English language for use in Bills in-
troduced in, or Acts passed by, the
Legislature of the State or . . the
translation of the same in the English
language . . . shall be deemed to
be the authoritative text thereof in
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the English language. Therefore the
Constitution itselr contempiates autho-
ritative texts in more than gne langu-
age. Why do we say that there is
going to be a conflict between the
various authoritative texts? If I may
state theoretically, the posiljon, is
that there is no conflict between the
two authoritative texts. 1 say, autho-
ritatively one. They may appear to
be different. It may be that two per-
sons looking at the two texts may
come to two different conclusions but
in theory there is no conflict because
the legislature make only one law, not
two laws.

SHR1 K. SANTHANAM: But the
court will have to interpret both the
texts.

SHrr R. M. HAJARNAVIS: I am
coming to that. In the court a ques-
tion arises as to what the law is, what
the printed words in a particular
thing mean, what is the rule which

the court is going to apply in a
particular  case? Law is some-
thing apart from the text. Law is the

rule which the court will apply to the
controversy which arises before the
court. Now before the <court rival
contentions may be raised as to what
a particular provision of a law may
mean. I can conceive of a case, though
rare, where one of the parties would
rely upon the Hindi authoritative text
and say that it bears out his conten-
tion while on the other side the other
party may say. ‘Look at the English
text; it bears out my meaning’. Such
a contention can certainly be raised.
When confronted with such .a problem
the court will certainly have regard
to both because both are authorita-
tive. Both being authoritative texts,
the court will look into those texts
and find out what the rule is and
once the court, the Supreme Court oe
the High Court, has decided what the
rule is, that rule shall be the mean-
ing of both the texts, Once the
court has decided that this is the-
meaning, this is the rule, then all of
us, who have to administer the laws—
whatever our preconceptions wera.
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[Shri R. M, Hajarnavis.]
either about the Hindi {ext or the
English text—will have to take what-
ever the courts decide as the meaning
of both the English as well as of the
Hindi texts, because two laws are not
being administered. If I may give an
analogy, suppose a photograph is taken
of the Taj Mahal from different angles,
It is the same Taj Mahal but it is
photographed from the different
angles. Now the photographs may be
different and it may appear that they
are two different objects but the
building is the same. Similarly . . .

Surr BHUPESH GUPTA: Law is to
be interpreted in this way?

Surrt R. M. HAJARNAYVIS;
you Teach to the same objective reality,
namely, the will of the Legislature.
The apparent inconsistency between
the two has got to be reconciled by

s

the courts. That, I submit, is the
answer.
Sari K. SANTHANAM: Article

‘348(1) says that the Acts, etc. shall
be in English and that will be the
authoritative text.

Surt R. M. HAJARNAVIS: But it

also says, until Parliament by law
otherwise provides.

Kakasanee KALELKAR: Your
interpretation means that the assu-

rance given by the Home Minister has
no meaning, I say that if a non-
official Bill gets passed in both the
Houses in Hindi then the courts should
have no authority to interpret it
through an English translation. If a
Bill iz passed in Hindi originally, it
should be the authoritative text.
Often the connotation of the words in
Hindi is not the same as in English.
The two languages are different; the
connotations are different. Each word
covers different areas. Therefore to
impose English interpretation is not
only unjust and humiliating; it 1is
also incorrect. Therefore if a Bill is
passed in Hindi the Hindi interpreta-
tion alone must be accepted and the
courts should have absolutely no dis-
«cretion in the matter. .
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Surr R. M. HAJARNAVIS: May I
answer the hon. Member? Wherever
we try to understand what the other
man expresses we try to find out what
are the words that he has actually
used. Naturally the language that he
used would be the primary authority.
If he spoke in Hindi then of course
we will first of all see what words he
used in Hindi. That would be seen
first. But suppose somebody did not
know Hindi and he tried to cite from
the English authoritative text, cer-
tainly it could not be barred.

SHrr M. RUTHNASWAMY: May 1
take it that as a result of this inter-
pretation the glorious uncertainty of
the law will be greatly increased?

Surt BHUPESH GUPTA: The
simple question is, in the event of a
conflict which prevails? If the text
is in Bengali or Tamil and the Hindi
translation comes into conflict with
the original text which prevails?

SErr R. M. HAJARNAVIS: The
court will decide that.

Surr BHUPESH GUPTA: I think
the Minister made it wvery simple.
He said if the picture is taken from
one side and also from another side,
it was same. Suppose I take a picture
from his front and another one frem
his back. Are they same?

(Interruption)

Tae DEPUTY CHAIRMAN: I think
the Minister has explained fully.

The question is:

42, “That at page 3, after line 10,
the following proviso be inserted,
namely: -—

‘Provided that in the event of
any conflict between the language
of the text in which such Acts
were originally enacted or Ordi-
nances originally promulgated
and their translation in Hindi
language, the natural meaning of
the former shall prevail.'”

The motion was negatived,

i
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Tee DEPUTY CHAIRMAN: The
question is:

“That clause 6 stand part of the
Bill.”

The motion was adopted.
Clause 6 was added to the Bill.

Clause 7—Optional use of Hindi or
other official language in judgments
etc. qf High Courts.

Surr A. D. MANI (Madhya Pra-
desh): Madam, I move:

25. “That at page 3, line 18, after
the words ‘English Language’ the
words ‘and the Hindi Language
where the official language of the
State is other than Hindi’ be
inserted.”

Surt BHUPESH GUPTA: Madam, I
move: ‘ |

43. “That at page 3,—

(i) in line 13, the words ‘Hindi
or’ be deleted;

(ii) in line 18, after the words
‘English language’ the words ‘and
in Hindi, where the official langu-
age is other than Hindi’ be insert-
ed.”

Surr V. M. CHORDIA: Madam, I
move:

52. “That at page 3, for clause 7,
the following be substituted, name-
ly:—

‘7. As from the appointed day
or any day thereafter, the Gover-
nor of a State may authorise the
use of Hindi or the official langu-~
age of the State for the purposes
of any judgment, decree or order
passed or made by the High Court
for that State and where any
judgment, decree or order is passed
or made in any such language ft
may be accompanied by a transla-
tion of the same in the English
language issued under the autho-
rity of the High Court, if applied
for.”

The questions were proposed.

Tue DEPUTY CHAIRMAN: Mr.
Mani, you should not be permitted to
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You were
Anyway, I allow

move your amendment.
not in your seat.
you,

Sarr A. D. MANI: Madam, I came
rushing because I heard that the
amendment was coming up. I think it
is mecessary that this amendment
should be accepted by the House if
we are really sincere in our profes-
sions for developing the Hindi langu-
age. According to my amendment,
even in those areas where the region-
al languages are not Hindi, that is to
say, in the South Indian States, the
judgments of High Courts shall also
have a translation in Hindi. It is not
only the regional language and the
English language, which is the language
of the Supreme Court. There shall
also be a translation of it in the Hindi
language, What will be the position
in 1975 when the change-over to Hindi
takes place, in the bilingual State and
in the unilingual States, when Hindi
is the national language? If in those-
States where the regional language is
other than Hindi, High Court judg-
ments are allowed to be written in
the regional language or in English,
there will be no Hindi copy of those
judgments and decrees. It will pre-
vent the development of a common
system of law based on the Hindi
language. 1 think this lacuna has got
to be filled in and it is for that pur-
pose that I have moved that in those
States where Hindi is not the official
language and the judgments are given
in regional languages, the judgment
shall be accompanied by a Hindi
translation. I may add here that the
Attorney-General and the Solicitor-
General, that is, Mr. M. C. Setalvad
and the present Attorney-General,
who was formerly the Solicitor-Gene-
ral expressed as their view that Hindi
should be ultimately the language of
the Supreme Court. We will be pre-
venting Hindi becoming the language
of the Supreme Court if we do not
ask those High Courts—where the
regional language has been adopted
as the language—to have a translation
made of their decrees and orders in
Hindi also.
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SHRI BHUPESH GUPTA: Madam
Deputy Chairman, I speak on my
amendme:nt No. 43. This raises rather
a serious point, a point of principle,
Now, here you will see that what is
provided for is that in the case of
States which may not be Hindi
speaking States, the Governor, may
with the previous consent of the
President, make provision for the
use of Hindi, or the official language,
that is to say, it is at the discretion
of the Governor, subject to the con-
sent of the President whether or not
Hindi or the official language of the
State ha¥ to be used for judgment,
ete. Now, this goes against the princi-
_ple of regional language being the
official language in the State. Now,
for example, take West Bengal. There
the language should be Bengali and
all judgments, decrees and so on of
the High Courts should be issued
only in Bengali not in any other
language. Translations may be
there of this and that language. It
is a different matter. What is pro-
vided for here is this. The Governor
may also order that instead of Bengali,
Hindi may be used, judgment to be
issued in Hindi. That cuts across the
very principle of the regional langu-
ages being put in their rightful place
in the sphere of the States. I would
say this is an intrusionr of Hindi.
With all respect to our friends who
want Hindi to flourish I would say
that this is an intrusion of Hindi in-
to the non-Hindi-speaking region, in
a sphere which exclusively helongs
to the regional language. Where does
it come from?

SHrT K. SANTHANAM: It is
imposition.

an

Surt BHUPESH GUPTA: Yes, it is
an imposition. 1 would like it to be
taken out. My amendment is to this
effect. If you will refer to the Report
of the Official Language Commis-
sion, in paragraph 89, at page 414, it
is given. You will find the recom-
mendation made, which was not a
very happy thing for that Commis-
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sion to do. There it is said that
according to the view of the Commis-
sion, Hindi should really ©be the
language of the High Courts for
passing orders, judgmentis and so on.
We opposed this at that time and I
am reiterating my opposition to it.
This is what paragraph 89 says in
the recommendation;—

“There are several strong and,
in our opinion, conclusive reasons
in favour of deciding that when the

time for the change-over arrives,
the language of the judgments,
decrees and orders of the High

Courts must be a common linguis-
tic medium for the whole country
and therefore these should be in
the Hindi language in all regions.”

Therefore, this was a reacticnary
recommendation of the Official
Language Commission, which wanted
that Hindi should be the language
of the High Courts all over the
country, irrespective of the fact whe-
ther the regional language is the offi-
cial language of the State or not. As
far as Hindi-speaking regions are
concerned, it is all right. But then
why should we accept the situation
where the Governor can say that we
can have another language? You can
provide for translation in Hindi, as
has been done. Therefore, I think,
the judgments in the non-Hindi
speaking regions or in  the Hindi-
speaking regions should always be in
the regional language only and we
should aim at achieving this objec-
tive We must have the change-
over from English to the regional
language not only in the States or in
the Legislature but also in the High
Courts. If I may take a little of your
time, what is provided for here is
that instead of Bengali or Tamil, you
can also introduce Hindi. I think
this is called an imposition. While I
am for one oficial language being
evolved for the Indian Union, I can-
not bring mvself up to accept this
surreptitious inirusion of Hindi under

the provisions of the Bill in the
regional sphere in the High Court.
The objective is that all the
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proceedings will have Dbeen con- in order to be operative in West
ducted in the regional language. | Bengal or Tamilnad as the case may
.Judges and normially lawyers will | be, It must be translated by the

have spoken in the regional langu-
age—Bengali or Tamil, whatever it
may be or Hindi in the Hindi region.
Why then should you introduce
another language here, apart from
the regional language and authorise

the Governor to do so? Therefore,
this is acceptance of a reactionary
recommendation of the Language

Commission which I cannot support.

This is only so’far as amendment
No. 43 is concerned. .
Regarding the other part c¢f the

clause, I want to amend it in that
way, the last two lines. You will
see that it shall be accompanied by
a translation of the same in the
English language and in Hindi where
the official language is other than
Hindi. We provide for a Hindi trans-
lation only where the official langu-
age, of course, is not Hindi. Other-
wise, the original text remains. But
under no circumstances should we
make it obligatory on the High Court
or anybody to provide for the judg-
ments to be given in the Hindi
language in the non-Hindi region.
Such little things create a lot of mis-
givings in the minds of the people.
Now, I know that this will be at
once seized upon by people who are
otherwise bitterly opposed to Hindi
being the Union official language.

SHErI M. SATYANARAYANA
(Nominated): Why are you afraid
of it? It is not entirely limited. The
‘High Court is not a watertight com-
partment. It is connected with the
Supreme Court, with the law of the
country as a whole.

Sprr BHUPESH GUPTA: Therefore,
we are making a serious compromise.
Then you say this, This is precisely
what we will not accept. I say the
country will not accent. Yes, we are
connected with the Supreme Court.
So, is the Supreme Court with Tamil
language or Bengali But what is this
thing? If you want, have a transla-
tion of the Suprem:: Court documents

Government there or by the Central
Government. Similarly, the link
between the Supreme Court and the
High Court of a non-Hindi region has
to be established not by an imposi-
tion but by arranging for a transla-
tion. Let the important cases, laws
and other things be translated into
Hindi and be brought to the Supreme
Court. Now, this is how it shouild
be done. Now, if you, in a vital
sphere of the judiciary, extend Hindi,
regardless of what Thappens to the
regional language, it will not be fair.
What is more, the regional language
will be offended by it, the linguistic
group will be offended by it, and in
the sphere of the High Court, in the
judicial sphere, one of the three arms
of the State, namely legislature,
executive and  judiciary, you are
making an imposition whatever your
intention may be.

Tue DEPUTY CHAIRMAN: I think
the House will adjourn today for
half an hour. We shall reassemble
at 1.30. ‘The House stands adjourned
till 1.30.

The House then adjourned
for lunch at one of the clock.

The House reassembled after lunch
at half-past one of ithe clock, Tue
Deruty CHAIRMAN in the Chair.

Surr AKBAR ALI KHAN (Andhra
Pradesh): Madam, I oppose the
amendment of the hon. Member, Mr.
Bhupesh Gupta. My point is, there
must be some stage where there
should be some emphasis on the
integrity and the unity of the country.
While discussing the President’s
Address I also referred to this point
that so far as the High Courts are
concerned, the judgements should be
in one language and not in fourteen
languages. It may be not today, it
may be after' five years or ten
years or fifteen years, That I
concede, but there must be a stage
where the High Court judgements
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should be-in one official language or
national language of India. Other-
wise the judicial system that has been
made up with the best efforts of the
best brains in our country will get
very much weakened, and it will not
be in the interests of best adminis-
tration of justice and progress of our
country. So my point is this. I may
state with due respect that in the
Legislatures we are allowing the
regional language to the highest
degree, and in executive matters we
are allowing the regional language
to the highest degree, But so far
as the Supreme Court is concerned
and so far as the judgements and
decrees are concerned, I do feel that
the provision that has been made in
this Bill is a very sound provision
and it should be kept up. While we
want a common language, if we
follow what Mr. Bhupesh Gupta has
said, it will sabotage that common
language. So there will be all sorts
of difficulty and confusion. With
these words 1 oppose the motion of
my learned friend.

' Dr. SHriMATI SEETA PARMA-
NAND (Madhya Pradesh): Madam
Deputy Chairman, 1 wanted to say
that this amendment is not at all
practicable, because apart from the
reasons which were given by the hon.
Member who spoke before me, there
are other difficulties which have to
be considered. The hon. Member,
Mr. Bhupesh Gupta, was pleased to
say that there should be translations
of the Judgements and the proceed-
ings if required. When we are on the
one hand talking of the delays and
expendifure involved in legal pro-
ceedings, 1 feel that it would be the
most impractical procedure to follow,
to translate all the judgements and
certain  evidence that would be
necessary as also the proceedings in
the Supreme Court, Therefore, if at
all the hon. Member meant that his
aim ultimately was to have a com-
mon language for all India, at least
in this sphere by insisting that in
the High Courts the proceedings
ghould be in English and Hindi we
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will be able to have a common langu-
age, because through these proceed-
ings the jawyers and others will
learn Hindi and keep on with Hindi;
and that is how we will ultimately
have one common language.

SHRI M. SATYANARAYANA.:
Madam, as one who was associated
with the Official Language Commis-
sion, and having heard Mr. Bhupesh
Gupta and remembering what he
had said in that particular paragraph,
I may bring to the notice of the
House that this particular aspect was

discussed in the Official Language
Commission for two days and ulti-
mately we came to this conclusion

for two reasoms. Firstly, the High
Court judgment must be in the all-
India language for two reasons: (1)
it has to get the consent of ~the
Rashtrapati who will not be expected

to have one particular regional
language alone. He is associated
only with the all-India language.

(2) All those proceedings of the
State Legislature naturally will be
in the State language, and naturally
the enactment also will be in the
State language. When that enactment
comes, it will be discussed in the
High Court, and if it is presumed
that there will be lawyers knowing
only the State language, it is a mis-
take. In every High Court it should
be expected that there will be law-
yers who know both the languages,
who can speak both the languages.
Then alone we can have an all-India
Bar and an all-India enactment. For
that purpose all those lawyers who
can participate in the discussion
either in the regional language or in
the all-India language will be allow-
ed, Therefore, whatever may be
the enactment’s language, the ulti-
mate authoritative text which will
get the consent of the President
should be in the all-India language.
Then alone it will have the autho-
rity. Therefore, it is wrong to say
that the judgment of the High Court
should be only in the regional langu-
age and that it ought not to be in
the all-India language. If it is not
in the all-India language, inhumer-
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able difficulties will come and we
will not be able to have a law estab-
lished on an ali-India basis.

AN Hon. MEMBER: Have it
translated.
SHRI M. SATYANARAYANA:

Yes, the translation will have the
authority. It is not a question of
translation or original. It is a ques-
tion of which should bear the autho-
rity. The authority means the Gov-

ernment, whoever is authorised to '

give the authority. It is the authori-
tative text. The language does not
carry any authority by itself. It is
only the authority that is lent to it
by the authority who possesses the
authority. That is how it gets the
authority. Therefore, whatever
document is given it bears the autho-
rity, and that authority will be in
the all-India language, because that
will be the connecting link between
the Supreme Court and the Hight
Court, between the Rashtrapati and
the Governor and between people of
all-India character and State charac-
ter. So a monolithic system for the
purpose of Thaving an all-India
enactment in Hindi is an  absolute
necessity. Mr. Bhupesh Gupta can-
not blow hot and cold at the same
time. He says that we must have a
common language. We must be pre-
pared to reconcile ourselves to this
position, Otherwise it will not be
possible for us to keep up that inte-
gration.

Surt AKBAR ALI KHAN: I am
just asking this, This was with the
unanimous approval of the Official
Language Commission.

Tue DEPUTY CHAIRMAN: That
is what he has said.

Surr V. M. CHORDIA: Madam, my
amendment reads:

“That at page 3, for clause 7,
the following be substituted, name-
ly:—

‘As from: the appointed day
or any day thereafter, the Gover-
nor of a State may authorise the
use of Hindi or the official langu-
age of the State for the purposes
of any judgment, decree or order
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passed or made by the High
Court for that State and Wwhere
any judgment, decree or order is
passed or made in any such
language it may be accompained
by a translation of the same in
the English language issued
under the authority of the High
Court, it applied for'.”

HAIT ¥ & A a8 OF 4 Farer
@R FFT A & O Y v Ay
© § 38% I T A ‘TR 3FT
97 g, fFT ‘qareeds ¥ & awofi s
AT T faar v 5 99 oares
¢ % W A A F1 09 I TR
AT 3T WA S NF Y A
T AR A et A g
A IqE Aaw s o
ﬁ*&?“ﬁaifﬁaﬁrﬁmﬁﬂ?mrér
SEH AT TF 97 A/ 0 fav § B

“It shall be accompained by a
translation of the same in English.”

Sar 5 99 ¥ qF %7 qaay s drar
TS H T R 3WW  wyerm ofy
AT E AR AN W g g, @t wy
g @7 AR I AT 37 77 T
EICI O I A C R cr (g 2
feer &1 faw 7 sy g
ary §, AEd 3 A & | Afp 9OH ow
A TR S W@ AT § AT Sy T
F T8 Trezafd grar EEhT A% T duw
wET 8, 98 weafa & gro el
AT WEAT G, FIGE Ay A
I YT H AT HeF NI § qGF T TG
Sfaq wwaar € fF ag & =mnfa
fgedt &1 STAW FT T AravAAy
feet # &Y fow @ 9 & sow
Treeafd # wIET H/T 8 AraRaFdr
{ gaiaa g Aar fF ag w7 O
F1 FH A FT ¢ &, a8 Ao s
F AMHL HAAT  qaTT fg=dt .y
aF TATHT FT5 TAT I FW T8 &
wr g fas fag weufs & e
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[ farmerare waTETE Fixfear]
 AEWHIAT 2 ) GEA T TEA I
S TAT 74T 2 qAsh FT e
w&< 2 faar 9 wfed, ¥ wna A
Tg T FTGAT ¢ | AR HIE AW FR
ar famr o gEAT, AfEA WA AR
A A FE A ST TATT T IqH g
FeR AE) AT S0 A6 £ ws
F1 gigers Y fear samr ) 599 O
=T FT @A T AL 3G 4 AAA
grar & R R st & Wi o WE &
SEAT GE A M@

JygaTafa WENEAT, TE@ YRT H
¥ a3 agr Sfwq gaaar § ¥ fagw
qeq I § TR, AT grd
# THZT HIT TET TAT AT FIA qg7 9T
fe=dt & gar w<ar a1, AT qeF 9437
T & qI7 IR FT HAS 5 AT A
saET &1 war g W g o7 e & .t
S #r oY, A AT war g #
FIH F 7 47 58 §F GATT FT [ T]
g AT agy g wma F af e § g
S & oA & | zafad B wrdr g
foF ag S AT & wfq 71 F@q1 A0 @
& IqHY Ta U fFRT SAr AR
& qrdar wxar § 5 7 5 Tiw w1
TEHT I ATEAT & fF ST AT FT AoTer
WIGT ¥—T8 a8 Hasi gl, QA g,
@ g, I A FT FAFS
T q1 S fAT UG #T EHA
T WE@EE ALY QA1 AfgA | A AV
TRt T gF | g A1 7 & fF wush
Fraaa e £ 31 TF F1fEd TR
FTE AT HT AT T 23 ) 399 99 § @41
T | TG W H TSI 7 I
FEAT RS & a7 gH Tg aT9 FTT a8y
AR 3T AT &t gfte & T@we &7 suar
g faar @ 9w #%r § 5
A 737 ST T FE FIT

Snr1 K. SANTHANAM: 1 just want
to make these three points, On the
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merits, I agree with Mr. Bhupesh
Gupta, 1 think that when once all
proceedings in the Supreme Court and
in every High Court should be in
English, it seems to be very ano-
malous that orders and judgments
alone should be in Hindi or other
languages, So long as article 348(1)
(a) which states ‘all proceedings in
the Supreme Court and in every High
Court’ is not changed, the orders and
judgments should be in the same
language as the proceedings., But
here in clause 7, only the orders and
judgmenis can be in some otlher
language, whild the proceedings are
in English. It seems to be a rather
anomalous state of affairs. The third
point is that in any case, 1 consider
this clause 7 to be wultra vires because
power is given to Parliament only to
change article 348(1), while this ac~
tually changes the proviso 1o article’
348(2), which, I think, we have no
power to do.

{

Suerr M. P. SHUKLA (Uttar Pra-
desh): I oppose the amendments
both of Mr. Bhupesh Gupta and of
Mr. Chordia. After all, in our Consti-
tution we have accepted that Hindi
is to be our official language, maybe
in a very distant future, But that is
a settled fact and the provision in
clause 7 has been made for the gradual
introduction of Hindi in the High
Courts, This is just clearing the way
for an all-India language to come in-
to the High Courts of the States. The
High Courts, the Supreme Court and
the Parliament and such other institu-
tions are the symbols of our all-India
unity, It is in these institutions that
we have to introduce the language
which we have acceped for our com-
mon use and it is in these institutions
that we can encourage the unity and
integrity of our nation, For all pur-
poses in the States, the regional
languages may be sufficient but for
all-India purposes, it is only the All-
India official language which should
be used, the language whith we have
accepted for the whole country, That
should be wused, maybe gradually.
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and I oppose the amendment of Mr.
Bhupesh Gupta—he paves the way for
Hindi to come in there—and also the
amendment of Mr. Chordia—it does
not mention Hindi at all, it mentions
regional languages and English and
thus bans Hindi to come in. I op-
pose both these amendments,

Surt R. M. HAJARNAVIS: Nearly
all the amendments, I am afraid have
not taken into consideration the
various provisions of the Constitution
relating to the subject-matter of
clause 7. Article 348(1) says—

“Notwithstanding anything in the
foregoing provistons of this Part. .”

This refers to article 343(1) by which
the official language of thz Unijon is
declared to be Hindi in Devanagari
script. Now, upto fifteen years, we
continue the use of English, After
1965, of course, Hindi comes into its
own. That is the scheme under article
343. But article 348(1) says—

“Notwithstanding anything in the
foregoing provisions of this Part...”

That refers to article 343(1), 343(2)
and 343(3). That is to say, whatever
decision we may arrive at in respect
of employing the official language for
the various items of business, so far
as what follows under article 348(1)
is concerned, that does not apply.
“Notwithstanding anything in the
foregoing provisions of this Part,
until Parliament by law otherwise
provides—

(a) all proceedings in the
Supreme Court and in every High
Court, .

shall be in the English language.”

That is to say, wunless there is a
specific legislation by Parliament, pro-
ceedings in the Supreme Court and in
the High Courts shall be in the Eng-
lish language and no other language
shall be used, whatever may be the
effect of article 343(1), the extension
of the 15-year period and legislatiom
under clause (3). Now, we ccme to
clause (2). and it is the opering
words of this clause (2), whichi, I
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submit, seem to have escaped the
attention of my friend, himself an

erudite Constitutional lawyer, Mr.
Santhanam.
“Notwithstanding anything in

sub-clause (a) of clause (1), the
Governor of a State may, with the
previous consent of the President,
authorise the use of the Hindi
language, or any other langu-
age . . .”

And T would respectfully draw the
attention of the hon. Mr. Bhupesh
Gupta that under article 348(2),
choice is given to the Governor of a
State which means, of course, the
State '‘Government, that he might
authorise—of course, with the pre-
vious consent of the President—the
use of the Hindi language or any
other language used for any official
purposes in the proceedings in the
High Court having its principal seat
in the State. So. though there is the
provision under clause 348(1) that
the proceedings of the Supreme Court
and the High Courts shall be in the
English language there is an excep-
tion grafted on it under clause (2) by
which the Governor, of course acting
on the advice of the executive, of the
parliamentary executive, will autho-
rise the use of the Hindi or the offi-
cial language of the State in the pro-
ccedings in the High Court. And then
he has the chocie. There is no ques-
tion of the imposition of Hindi at all
to which Mr. Bhupesh Gupta has made
a reference, It is not imposition at
all. The State is being given a choice,
The State Government has been vested
with a discretion that in the High
Court, the proceedings shall either be
in the official language of the State or
it shall be in Hindi. So, it is their
free choice and no one is imposing,
no extraneous authority is imposing,
Hindi upon them,

Then follows the proviso; the pro-
viso says that in respect of the pro-
ceedings of the High Court, it shall
not apply to any judgment, decree or
order passed by such High Court. I
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am told thay in one or two High
Courts probably—I am not quite sure
—such an order has been made but
the judgements, decrees and orders
continued to conform to the provisions
of article 348(1); that is to say they
shall be in the English language until
Parliament by law otherwise provides,
Now what we do is, we try by clause
7 to remove the proviso to clause (2),
saying that the order of the Governor
to apply the choice of Hindi or Eng-
lish to the proceedings in the High
Court can also be extended to judg-
ment, decree or orders of the High
Court. This is the clause. First of
all, dividing the proceedings in the
High Court, dividing them into two
parts, one, proceedings other than
judgment, decree or order, those pro-
ceedings, if the Governor authorises’
can be either in Hindi or the language
of the State, but the proviso says that
the authority cannot extend to judg-
ment, decree or order until Prgflia~
ment, by law, otherwise provides.
Clause 7 provides that where such an
order has been made under clause (2)
they may go further and %ay that it
can also apply to judgment, decree or
order, and the same choice is there,
either of Hindi or of the language of
the State.

Surr K. SANTHANAM: May I
ask a question? Supposing a Gov-
ernor has not used clause (2) of arti-
cle 348, will clause 7 cease to apply?

Surt R. M. HAJARNAVIS: Again,
clause 7 is also permissive.

“As from the appointed day or
any day thereafter, the Governor of
a State may, with the previous con-
sent of the President, authorise the
use of Hindi or the official language
of the State, in addition to the Eng-
lish language, for the purposes of
any judgment,”

etc, and T am quite sure that no
State Government will, without mak-
ing an order under clause (2), wiil
make an order under clause 7. It
presupposes that the arguments, etc.
will be in English but the decree or

<
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order may be in Hindi; no one is go-
ing to make such an order. This is
again a permissive provision for
which the restriction contained in the
proviso to clause (2) is being removed,
1 will not repeat what fell from the
hon, MembBer, Dr. Shrimati Seeta
Parmanand, an experienced lawyer,
but I will say this that i in each case
we go on insisting upon the Hindi
translation, then it will add to the
costs. There will be very few cases
which are likely to come to the Sup-
reme Court. Of course, eventually,
there will be only one all-India
language which will be used in the
‘Supreme Court, and the Official
Language Commission has given &
great deal of thought and considera-
tion to this question and they look
forward to the day, In the High
Court, as far as possible, Hindi may
be used by the lawyers. Even today
the proceedings in High Courts are
bilingual--I won’t say two languages
proceedings in all
High Courts. I won't say that they
have declared that both the languages
can be used. Some lawyers probably
know English only, and those who
know Hindi will hereafter be able to
use Hindi and if they have any am-
bitions in the bar, I am quite sure
they would look forward to argue in
the Supreme Court and if they have
to argue there, they will have to
argue in Hindi al a future date, I
refer to the future generation of
lawyers, not of my generation, and pro-
bably they might like that in the High
Court itsel? the proceedings should
be taken in Hindi so that the all-
India Acts which come up for cons-
truction, for interpretation will be
referable to them as they are passed.
But this they can do entirely of their
own; no onhe is zoing 1o ‘v =z-e,
being the position, Madam, I oppose
the amendments,

Tae DEPUTY CHAIRMAN: Ths
question is:

LA ML)
oonan

25, “That at page 3, line 18, after
the words ‘English Language’, the
words ‘and the Hindi Language
where the official language of the
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serted.”
The motion was negatived. ‘

The DEPUTY CHAIRMAN: The
question is: i

43, “That at page 3, —

(i) in line 13, the words ‘Hindi
or’ be deleted;

(ii) in line 18, after the words
‘English language’ the wcrds ‘and
in Hindi, where the official langu-
age is other than Hindi’ be in-
serted.”

The WMotion Was negativued.
Tux DEPUTY CHAIRMAN:
question is:

52. “That at page 3, for clause 7,
the following be substituted, name-
ly: — ‘

The

9. As from the appointed day
orany day thereafter, the Gover-
nor of a State may authorise the
use of Hindi or the official langu-
age of the State for the purposes
of any judgment, decree or order
passed or made by the High Court
for that State and where any
judgment, decree or order is
passed or made in any such
language it may be accompanied
by a translation of the same in
the English language issued under
the authority of the High Cgurt,

L}

if applied for. |
The motion was negatived.
v
Tue DEPUTY CHAIRMAN: The
question is:

“That clause 7 stand part of the
Bill.”

The motion was adopted,

Clause 7 was added to the Bill

Tue DEPUTY CHAIRMAN: Am.
endment No, 44 seeks the introduction
of a new clause 7A, but this amend-
ment is out of order as it deals with
languages for State Services and All~
India Services examinations, and with
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promotions and confirmations, and
that is outside the cope of this Bill.
Therefore this amendment goes,

Tee DEPUTY CHAIRMAN: What
about your amendment, Mr. Krishna
Chandra?

Surt KRISHNA CHANDRA (Uttar
Pradesh): It has already been moved
and rejected in connection with an-
other c"ause. So, I do not want to
move 1t.

Toe DEPUTY CHAIRMAN: There
are no amendments to clauses 8 and

9.

Clauses 8 and 9 were added to the
Bill,

Clause 1, the Enacting Formula and
the Title were added to the Bill,

SHrI R, M. HAJARNAVIS: I move:
“That the Bill be passed.”

The question was proposed.

Ser1 BHUPESH GUPTA: Here I
would like to elaborate the ideas in-
corporated in my amendment for the
jnsertion of a new clause 7A. 1 think
it could have been included in the
gscope of this Bill because it, after
all, .

Surt R. M. HAJARNAVIS: On a
point of order; when a decision has
peen given, can an hon. Member
reargue about the admissibility of his
amendment declared out of order?

Tue DEPUTY CHAIRMAN: This
js the third reading. We will have -
{o hear him.

SHrr R. M. HAJARNAVIS: I think
the hon, Member draws a line some-
where at least.

Surt BHUPESH GUPTA: Then the
jine will not be drawn. Madam, I
shall state briefly the idea set out in
my amendment; I need not read it;
that will take time. Now the Gov-
ernment is going to implement it,
and there will be efforts to bring
about the change-over, and it is
needless to say that it has to be done
with a great amount of circumspec-
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tion taking into account the reac-
tions and the problems of the people
coming from the non-Hindi region
and of the people living in the non-
Hindi region. As far as the people
in the Hindi-speaking region is con-
cerned, the problem is not so difficult,
but then efforts should be made to
adopt the language to the require-
ments of its being the Official Lan-
guage of the Indian Union. That
would he the task assigned to people
who will be directly concerned with
developing it further, and in my view
it has to be developed further for
the purpose of its becoming the Offi-
cial Lianguage, the Hindi language. 1
leave it to them. Madam Deputy
Chairman, one of the reasons why
apprehensions are in the minds of
the people is because they feel that
in the matter of the Central Govern-
ment Services difficulties might arise;
the non-Hindi speaking people might
be put to great difficulties and dis-
advantages. Now I ‘lo not say that
everything that is said in ventilation
of these suspicions and grievances is
justified, but at the same time you
cannot say that there is no basis for
this kind of apprehension at all on
the part of those who are in the Gov-
ernment Services coming from the
non-Hindi speaking regions, or who
are likely to join the All-India Ser-
vices. Now if you refer to the Report
of the Language Commission, page
121, you will find that the Central
Government had supplied the Com-
mission certain particulars about
Grade 1V officiais in the Central
Government resident in  Delhi who
were due to retire before 1965. What
was the picture then. There are other
grades, A, B, C, etc.—I will come 1o
them later. Now, of the 20,006 people
comprising the Class IV staff, Hindi-
speaking accounted for 6,606, and
others accounted for non-Hindi speak-
ing people—13,340; that is to say,
you see a large number of Govern-
ment officials, Grade IV staff work-
ing even in Delhi coming from the
non-Hindi regions, or people whose
language is not Hindi—these figures
show—and the picture has not
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materially changed since. Therefore,
the apprehensions and fears arise

from this single fact that the people
in other States feel that they may be
put to certain difficulties because
they may not be so well-off in Hindi

as those coming from the Hindi-
speaking regions. You will under-
stand, Madam  Deputy Chairman,

that those who know English better,
they do well compared to those who
are-not so proficient in English when
examination is conducted in English.
The persons may be otherwise very
well qualified, but they might suffer
from the language difficulty. There-
fore, it is neither in the interests of
ihese people nor in the interests of
the administration of the country that
a language bar should be created
when we want to recruit talent. How
we can get over this thing is the
problem today. Therefore, I suggest
the following thing:—

2 P.M.

“For All-India Services, the
candidates shall have the right to
answer papers in Hindi, English
and any other regional language.
There shall be moderation in marks
made in such manner as may be
prescribed by rules made under
this Act, in favour of those candi-
dates answering questions in a
language other than their mother-
tongue.”

That is to say, if I were to take a
paper in Hindi, then there should be
moderation in favour of me in that
paper. Similarty, Hindi-speaking
candidates should be allowed to take
a paper in one of the modern Indian
languages other than Hindi and the
same moderation should be made in
respect of them, so that they stand,
more or less, on the same footing,
and by reason of one being proficient
in another language, one language
compared to the other, one does not
get an advantage. That is the sug-
gestion that I will make.

“After selection, the candidates
may be required to pass a paper
in Hindj if their mother-tongue is
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not Hindi and if their mother-
tongue is Hindi, in one of the
languages specified in the Eighth

Schedule to the Constitution save
and except in Sanskrit.” |

I do not dilate upon this,

“Promotion or confirmation of
those already in the Service of the
Union Government on the date this
Act comes into force shall not be
held up if they are unable to ful-
fil the conditions of sub-section
3, . . 2

—according to my amendment in the
earlier thing that I have read out—

3

. provided that they have
gained a working knowledge of
the language specified therein.”

That is to say, one has acguired
working knowledge in any of the
languages specified therein, In that
econnection he should not suffer any
handicap

Madam, I thought that if we adopt
these measures, much of the appre-
hension will have gone on the part
of those who are in Government
services coming from the non-Hindi-
speaking regions, or those who will
be in future taken into Government
service from the non-Hindi regions.
1t will be most unfortunate if a kind
of feeling is allowed to develop or
allowed to grow in the services that
some are in an advantageous posi-
tion compared to others because of
language. That will damage the
administration, the morale of the
administration. That is why I sug-
gested that it should be considered
in the implementation.

What happens, Madam Deputy
‘Chairman? When the Central Gov-
ernment departments function in
States, shall we say in Bengal, Tamil-
nad or Andhra, how do they carry
on their business. That is also a
problem to be seriously considered.
Even if you have to keep some of
the books in the Hindi language
because yeu are in a Central Govern-
‘ment depariment, I think in the
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interest of the country and from the
democratic point of view, the adminis~
tration or the work of the Central
Government in those States—whether
it is the Postal Department, or the
Railway Department or certain pub-
lic sector departments or certain
other Ministries like the Ministry of
Commerce and Industry—when they
function in different regions, as far as
possible, in addition to Hindi and
English, in their relation with the
people and the public sector, they
should conduct the work in the
regional languages. That is how you
draw people closer and also get
drawn closer to the local people. This
is very, very important. I say this.
thing because in the next few years
there shall be expansion of the acti-
vities of the Central Government
more and more in different spheres
of the State because of the economic
and other developments. Let it not
be said that these will be conducted
in disregard of the language spoken
by the people there and will be
conducted in Hindi or English or in
both languages only., Even when we
know that many people will not be .
in a position to either understand or
speak Hindi much less English. This
again is a problem for the Home
Ministry to think over, I cannot offer
any ready-made suggestion. I see
the difficulties on either side also.
But I think the Government should
consider, in the implementation of
this measure, that such clashes of
interests are avoided. It would be
most unfortunate if by virtue of
what we have advocated in the Cons-
titution or the Union Official
Language Bill that thing by our
actions is allowed to come into con-
flict with the regional needs. It
would be most unfortunate. What-
ever may be the intention, if that line
is allowed to develop, then it will
be doing disservice to the cause of
the propagation of Hindi as the
Union language as well as disservice
to the growth of regional languages.

Therefore, Madam, this point also
I want to stress. I want to make it
very clear that the transition from
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English, in the sphere of the State,
must be in the regional language of
the State. And that is a question to
be remembered by us. In Bengal it

must be in Bengali, Nepali language
getting the minority right, or any
other language wherever linguistic
minorities are there. But speaking

broadly, the transition must be from
English to the regional language. My
fear is that there we have neglected
the regional languages, we have not
fostered the regional languages in
many parts of the country and some-
times we want to escape our respon-
sibility blaming the Hindi protago-
nists, as they are called. I think that
should be avoided, Every encourage-
ment should be given to the State
Government to accept, at the Central
level, gradually, step by step, by
persuasion, Hindi certainly. Only
then a synthesis will be arrived at
between the Union language on the
one hand and the regional languages
on the other, avoiding contradiction
and antagonism between the two. And
that will symbolise also the coming
together of the people culturally,
politically, in every possible way.

Madam Deputy Chairman, there-
fore, 1 appeal to the Government that
they should hold consultations with
various parties in the interest of the
country, at the Central and State
levels, and work out ready, demo-
cratic, progressive methods of imple-
mentation of the measure. They should
hold consultations with Government
officials, Government employees, and
others at the Stale level, and more
especially at the Central level, in
order to understand what apprehen-
sions are there still in the minds of
the Government employees coming
from the non-Hindi regions so that
they can evolve rules and regula-
tions in order to allay fears and
apprehensions.

Madam, we wish all luck to the
good provisions of the Bill though
they are not as satisfactory as we
would have liked them to be. But at
the same time since this is going to
be passed, we appeal to the Central
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Government that it should learn from
the past experience and adopt a
policy of tolerance, of coOnsultation,
of mutual accommodation, of objec-
tivity and respect towards the
regional languages in the country
in the interests of all sections of our
society. This is all that I have to
say, and I hope that this Bill will be
implemented in a bright spirit, in a
democratic and popular way.

Dr., SurivaTi SEETA PARMA-
NAND: Madam Deputy Chairman,
towards the end of his reply to the
first reading of the debate, the hon.
Minister was pleased to say that
there should be no apprehension in
the minds of non-Hindi-speaking
people about their entry into All-
India Services and also in connection
with their promotion. I feel a little
bit of confusion might arise which
needs to be clarified and I would
like to put before 1the House my
point of view in this respect.

Madam, we are going in for All-
India Services in very many depart-
ments out of a desire for national
integration in the interest of the
country’s unity., I do not see why in
the case of promotions there should
not be any compulsion about passing
a departmental examination in Hindi.
As an alternative it might be said
that there should be two examinations
right from the beginning, one for
All-India Services and the other for
State Services. And even if promo-
tions are to be made from State
Services to the All-India Services,
there should be again an examination
where a compulsory examination in
Hindi ought to be prescribed. Other-
wise, we will again be left in the
same position in which we find our-
selves today, about services finding
it difficult to pass over from English
to Hindi, and I thought the hon.
Minister might give a clarification
because the remarks which have
fallen from the lips of my friend
over there may be interpreted in
some other manner. So from that
point of view, I thought I would put
forward that suggestion. Thank you.
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I3 TART G g3, RETG ATAT ¥ 1 AR
93 fodt 9371 AT UTAINT F9 7Y 01T
AT § | AT IF fAFIET g1, FART,
39 e ¥ 31 giveFior 781 &1 w9 2
FORA et & e oA X =R frar
fo widra swraeat #7 gty qdy @
aFT | ZX Y F AT FIW A AT
wifedr | st wramAt & awr § 2y
TAF T AT, WAAT IAF FT G §
STt qTTAT w7 AST feedt ¥ A €
T AT qF FAAHT QAT T T AiAG
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7 faare ®§ ®ar qar g f& fe=dy
faxfag a8f & 1 78 Q8 wrad1g qEedi
F1 AT g w1 a7 & Fgia qra &Y 38
¥ arar frar 3 6 7 fgrah At o
fa=dr gt srad 3 7 arar R 0F fedy
feefag =gy &1 @1 A5 9157 AT W
quar & 1 fer uw fasfaa wr g,
gew & gew famre ey & weww
¥ wwez fF5y o1 gwa § | @AIAAT X
93% wew Wi W, R #, wWifaws

|
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#, faxdy grésd &1 wiar o for
¥ 7z8 g 4@, fegdr & faow fag
ST 9 | T@dFar F &12 fody &7 gaan
FH g1 TS & q8 wrAA & falr 1 Furs
a8 g 1 fwT uF S w1 8w faare
F o AT 78 fagfaq @1 ? woix
W & RFgT TE7 faem, wmarst
FT garr AgT grm, A gufag g
FHIT, AT WG ATHT FT, FEiaa
F1, foar &1 wiemw G &&, o
wm $7 farfaa @ wwdt § 7 Wi
g @id: gaErd qwafa qrae
FT AT FL §Fd g, D15 Flasreron
T wAAT SfoAT & gFEor & fag
aixg fag gy §, AfFa fefasq,
#faedy, wg, «fosd, sgam & e
qq A% 3! fag I@T 9% 9% I #5;
AT F AT AET N, i wE
TRTTF ST TA1 &1 GIT F {70 a1
AEY WM | AF S F /T GAT | a7
£ 79 fag@ 9@q 1 TR ¥ a0 owiw
gt @@ Wiy faem &1 Wemw gard
ST, TR FT ATEHR TS SR )
faar arT ¥ Sa¥ #a1 #% §<ar dra
A%KAT § 7 WTAT TART § e T 1
BR WINT &7 FA4 &7 G677 & HI
foz g % wX 5wy = A
g, AT qgl, 78 qar gfeaenr
2 fag @reg gfeewmr agy wer o
WFAT & | AR @T § ¢y 99 #7 wafy
7 giqfaa #1937 wafy § ¥aen
S

ad @3 R fF qara 77 ¥ wrwArad
frar, ag afaara a1 waar & wfasa
fear 2T a1 ag wifyd o1 fx =g
Gag gaa Fgdr fF mron gfaara
fgars aar wrzarEd 390 faan, af&wq
AN wrearg A afaga dfeaewd . L,

Shri K. SANTHANAM: 343(3).

6
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F arz o furdt o< wast Y FHi
¥ fac #10 Al SFAT &, IS FAI F
fery; @z oy a9 o FEAA FT57 )
o FAA g4 F1 (orfa T = wgw
F g OE F F3 FFA T | AEET
@I RIL, FEA 18 H A9, W
FHT qAT & Td A AT I
fase adr faar & fey § safa
F 8, s w9 F fag G 71
TaWT E1 W & ! OgEIR warA Ay
ff F faq & wiEETRE AT F
¢ arg A5 & ) FEIT F wrAA ¥
W § Sqqad 99 FT QT HRETEA
T Wy, S W aF At T ¥ ONIF
W &1 OF ST ¥ §9g 71 A0
agr srar wfer 1
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A o fda @}, WAl
¥grT T FT JATAC SOAT g | OHAT
AFA F owrger ¥ mews &y @
¢ BT FET wAary g faTd
g gare feedr wrdfi & #Wi A Sy
93 BT Y E 3a ¥ ¥ fran e
ST AN §, @ FT qAT AE0 ATIET
w7 | wHArfel F fac odr saaedr
FT A wwar g fw IR FrE Flearg
A g1 | afes wa awd w1 Ad g
HAAT T &, HHSAT F W FT & | HAAT
F ary Fafaga 7T § ML g8 wafgaq
3R &1 WIAAT & Wilwara & dfaq

TG E

Suerr BHUPESH GUPTA: The re-
port says that they are speaking Pun-
jabi, Urdu—not from the region but
as those who speak a particular lan-
guage—angd that is how the figures
are given 13,340 are non-Hindi
speaking people. That is how the
figure is given,
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Surt A. B. VAJPAYEE: That I

have goid.

§ 8RR fardl @ arer §, 93 g%
fordt Tl AT A &, A uR wAvaAT
#1% 5id 781 (& 77 wofr At €
sHEar WX #{Y w31 (& Fa=ifeat &
9T 8, @1 SuFI g FIA HT T
frea s §; afrw 9% fere 3w sivaf
F1 gem F1 Fs aey fagita 7 7%,
A AT FT AT AT ¢y T
At § afae et ¥ fag 7T R,
e ag o far oo fr fawdy fadefy 2
AN stast A=l a8 &, o1 oz fagd
gfeedtor #1 afcaras 7€l § ) 95 @<
& 19 F3ar 93ar g & g fagss gw
fapa gfeesion & s sag@r Far ¥
7F T H a7 o sowrgd o ow &
T 9 W@ F 58 faga® 9 § qaer
g M ggfay w9y grM, 78 % faar
arar g s e s mr o 5
AT wusr ¥ fady fag waar &
Sfea & T Wiaar = mororig? # s
T &1 g8 WG F sfed 1 a0 faq
HEAT & F2Y § 196 AT ¥ s
FI AT T@T FT ST FaF & 1IN
AITAT FT 87 HAG T FfeaFor Fga?
Sl frear v W § A gwd A1 g
FA §, IFF ST THAAT FE &, IF
#iafzag F1q % gz O & ol

gy - IF & gfa & fady smaw
2 1 #7 frags fearfe & quay A 2
wHaT g+ fas i oy a7 F8 wvd 8
& 27 aga1 9%, 1T fawaws, T8 39
1 8 FGT; AfFAOEF F1@ e T F W@y
ifad fF e st & e 9
TR T 7 GFAT 8 AT TIC T8
gt & 9, aF, a1 % faeer ¥
HTAT TET @ TFAT &
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e TrstaTeT &9 WE qT 98 g
adi Y, g1 ITw F WWI ) UE | A
I w3ar F7 fg=dr 987 g, wew waw
F1 TET Z0MT, W f3RT e < AT FY 9
TE, 75 F2edr ARTUSE Areli AT FF T,
FAT A I AT F( FATE,; AfwT a8
fardy st wifeq, ag ferdy simdt =mfeq,
I feedr AT ®T G 3T A faaifa. | .

Sert K. SANTHANAM:

Then,
why are you worried?

=¥ To &Yo FIAAAY ; fFT ‘l?d\' F
FEaT  fF  You are enamoured
of English,

[
L

Surt K, SANTHANAM: Why are
you worrying about it? '

Wt Qo &t ATRAAT : ST TATT HAT
Y FT mrIrRT §, T2 Aa-fededitET
qfiga & faq  ar,  guieer-EdiiET
qiger & fag adlar, q& calawrge
FTOAMGT FIIAIC F AW H1 4T,
aiffeara & @P0T 1 AET AT 1 7
zq garg 9%, T8 f@Eg § S
Fadr af srad A fesdt Ad qra
IR T ATEATT FIE AL AL F
Fhag-effEn figa yaag & F e
RqreAraT 2 faq1 w47, 38 I TAT &,
AT qrzErga faur w41, av @@ qra-
2ed =qYiET g F far fear war AT
AL BH TH GG HT ARIATAT AT AT
FT GHT FAT FL ILA §, A9 A, wier
I @y Hasr Y S gy, wrarar
st g1 FT qgeft | wfT das & s
fearadt &, g9 17 ¢, fa=r & AT
AIET H, q@ AL T AGTE FAAT
A0 & a8 ®T 1A FT HAA F THA
FY AT T@AT AT & | ASTE ¥ AT
FT AT ATGATT A )

N wo gATAA : T A, Lﬁ’f%
ﬂ'?ﬁ -‘-I'a"f 3 | ' |
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5 To Fro Fwdal : & a8y swm Il
P wigmer &7 se9a7 % AredY & ¥ wmw
¥ SIFC AT FXAUTE | (IR
b off §q0HT w7 L84Q & 1o 39 &
fs fet =T =nfeg, feh &7 o
IO F aFAT g AT WA gesy H
Sug ¥ 935 77 7y § [+ foedy adr g
yifea 1

Suerr K. SANTHANAM: Ile ie
misrepresenting me. Even today, [

am saying it but I want English alsc
to be there,

Surr AXKBAR AlJ KHAN: Mr.
Santhanam is supporting you.

SHR1 A, B. VAJPAYEE: For an in-
definite period, till eternity. This ig
not the way to bring forward Hindi.
There should be no self-deception,
Mr. Santhanam. I can understand
your love for Hindi. Mr. Bhupesh
Gupta also loves Hindi. The Prime Mi-
nister also loves Hindi. .Everybody
loves Hindi but nobody is prepared to
make Hindi the official language ol
the Union. That is the tragedy.

Sert K. SANTHANAM: We
made jt in the Constitution,

hzave

= To dlo FTSIAGY : WEIEAT, H T
7FAT 9%, AAE TIRA F HIGL I TH
far FLAT AG) ArRAT, AfFA.

Surr AKBAR ALI KHAN: With
affection and consideration.

st o o amwREi: ... .. 18
faia fey 1 ra" £ wEAT ¥ A
fepa ot BT 2 ) 2w ey & faAy qT
AIEAT ALY STEY ATHT g7 HAST FT ArST
SrAT Y sated AET FT GFT | @97 FS
Fg uFar g fw Hadr ot ¥ 3= &
TAF(T AT § P AT HIS I F FIE AT
Y W, v HAAr A1y AL g MY
T s wran g fw ey ardr s @y
21 g7 ferdt ay Rl g ArEaT agl

. =ied & wfw ST aw 9 Al 9, 93
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[ go Yo ATSTadY)
g3 TET FT 4FF AR Fg faqad
B 9 WY HIFAT §, TB W &I &=
Fradl STAT0 F1 a2 AIaT AT TEHT
H §443@AT F3AT & | 34 fHqaw F
fagg awrTr @99 ST @AT |

Tue DEPUTY CHAIRMAN: Mr.
Lingam. Please be brief, There are so
many speakers. A minute and a half
each. .

Surr N. M. LINGAM (Madras): 1
speak with a very heavy heart at
this stage because , . .

Tae DEPUTY CHAIRMAN: Can
you speak at all with a heavy heart?

SHRt N. M. LINGAM: Yes, I am
forced to because of the performance
of my hon. friend, Mr. Vajpayee,
after hearing the proceedings of this
House on this important question. We
of the non-Hindi speaking areags have
viewed thig Bill not as a perfect in-
strument of giving shape to the
wishes and the aspirations of the non-
Hindi speaking areas but essentially
as a compromise of the various view
points on this very important ques-
tion. We are aware too that the pro-
visions of the Bill are not in tune
with the assurance given by the
Prime Minister and the Home Minis-
ter. If even with this attitude we
lend our support to the Bill, it is only
ang essentially as ap act of faith—I
want to make this clear—faith in the
statesmanship of the Government,
faith in their assurance and faith in
their ability to steer clear of all the
difficulties that this measure will
create in the course of its implemen-
tation.
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SHRI LOKANATH MISRA: Even
after they have broken faith or assu-
rance, as you put it?

Surr N. M. LINGAM: They have
not broken faith at all. Madam,
under the Constitution, if this mea-
sure is passed, from the year 1965,
the basic and obligatory lamguage
will be Hindi and English will be
optional. That is to say, the position
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that obtaing now will be completely
reversed. That is the position under
the Constitution but acconding to the
assurances given by the Government,
the status quo will continue, We have
voted for the Bill in view of the assu-
rances given and not because of the
provisions of the Bill and I hope
Government will scrupulously ob-
serve the assurances, will not force
the pace, will not hustle people into
any action but take the people of the
entire country along with them so
that no section, however small it is,
is injured and implement the mea-
sure in the spirit in which it has been
introduced ang concluded by the hon.
Home Minister.

&t A @y (e gi) o 99-
wamfa wgea, fet & ax ¥ fa=
SFTC G w6l 9 @Y g, S9d AR H
¥y fadaq & fs & < 9w &7 & wan
¢, war fe—s|r f& o aend
T A wAiET-—gE A1 % ¥ fgh ¥
wodE fag T F $T T8 955 A
wwie fa@ o 4 A a8 9 &
Ry AT qg AT AT g o {7 Fife-
zga § fgedt &1 A qra @y
39 THF § IO gaF fF gH HIC "W
gufa F@ F1 wF fawan, g g
F are ¥ 9w ag A 7 & awr
wordz, fesft g @ faey @y a4y
5T o9 a1 ag g« g g fF o
AT & At 99 6T gfea &Y
AR & AT wrey, fe, S mnfeady
M F AR g §, SHFT (o &
gqAY AT G9&d § A F g7 i
§ oy fae s § 1 a1 A @9 AW
FAST & AT TS 99 919 S=ERT &7 AT
¥ uger WY seied &Y 7€ WX wE Y
geka FY WY & AR 7g @i fw
T g g ardl & arg faq §7 99
% WX fqas qEaE /AT g SqEY
gaifd g« wUg UF 4 Y wF | gHA
T fF e d 39 A § |y w1
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gala &t &1 @Y & | uF av 59 2e¥o
T A7 J8¥= 1 AT § w7 6 59
Far a1 fF <o ggife & w0 ww &
Ty T el e de 9 fF gt
et gam & oY gl AT g
1A 3AYFI G 99 STg Fg WA
IA @ g W qq G ISudT S|y
FT 5aE FWE | W A Afady A
g @Y & foar o7 3w 3 "g il
F1UF AT AF T ¥ fqg H%
g ferdy & ATy § 9 <€ § Fer Ar
e At oA oS A1 g SEd % §w
qAe & gTEEEAr dgl g it
T e gOY I¥ TSWNT AT &
YT T THFTIT a9 F Y 208 Frd
FRE AN 8 ) AV A% Ty F fau
IAAT F 9 AW T 39 a<g & {91
FIAT &7E qAfae e T g ) feay
qET FT I@ T WU T EET 8
fo g9 a8 g9 STE—T gAIR UF qTET
F gamar gy (% gaTer 3981 a7 g TR
& afew gv wav 7 9g9 oy §
R AL TEA IR & | AV AT HS FET
wgefs g ag s 2 fF 9g uw-
AT a9 T AfFT Tq K qIE AHT
T o g FIE qANGT Gl g | ar §
gazal g fF ag fam o s & 9w
frze €Y gawT o=y § fF zaq 7 4
fedwaa @w & A T s
g & | Tg IHH AT ¢ |

o} ity o (fage) : a9-
WA WET 9 ¢ | )
off T |/IA ST ARG

st Qo Yo FWGHAT : HIS-AFT
TET G 7 |

st TR Ag@ ¢ ST T F 1 A
«ft % THFAT F 990 gH g, SR
fow frg awg & o9 qmT AR
FAT AT A4 F7 | He FgeET-SIeT A1 Has-

|
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SHY FT doS TEWTA Al fwar @
Y wad #T awd geaare fear §
M 7 = F 937 g § AR T "
Fuwrmagxw | § gumar g v ag fa=
Far wET g Ggd wear g w fow
€T H o0 g7 T §

Tae DEPUTY CHAIRMAN: Mr.
Chordia.

(Several hon. Members stood up.)

Do all of you want to speak on
the Third Reading?

Hon. MEMBERS: Yes, yes.

Tue DEPUTY CHAIRMAN: Mr.
Chordia, please be brief.

it fma AT AeATETas Siefyar
ag o1 fagus gg oif@ gl T wr E
SaFT ar ® faQs F@r & § W
AT A% qT9A § Tg W {FaeT v g
fF fgdt & arX § Wt aF o 997
oY T agd i W g S IS
FATT FI AT SATKT [T 07 1 Hfaeqe
§ O3 A F & H  I0AT AT A7
fr qesy §o aF fEdY &1 oaq gl
TATT G AT &A1 7 90 wigam
FY TAAT HIATET FT 1T AQged faar
T g HR AeAE T aeg ¥ oW
IqFT 97 Fgd Iq@T g | § IR
ar ¥ 37 faaw Faa1 & T g,
# Y e @ g fAazT F@AT AR
¢ fF 9AF oy A% w9t 1 w1 oaga
it S Y I ST | L €4 1
49 ¥ o= g aut ¥ @ I feard
HFSAT YT T, TET T H7 AT 70
e D CCT e G
AT FT A T ITHT TIEJL FE
7 e famm #wedt aEr § a3
fermm '

W YR A & a1g WY gn 15 fazrw
FT 7 GHT AET FET AT gFAl & | FE
B G’ ;@ S AT ATgATT N



2535 Official Languages

[ famagm wemaTs HRfEa)
ST 9T & W TS AR § A& |
TN AGi 7 W4 FT AT § 24T Alg
g M g 1 ww g FAaifae Faw
FRNAWE Awa< E, § A E fF
Jg WINT FETT AT WONT Y UF
geofendy & =7 4 1 Www § 29
quTe g1 S T g ) ol feafg ®
& grdar wEr fF 7ul 7w zg faar ®
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arat #Y gear wivw ) A & FEreE
g ifgd #1R fg= g a1l ¥ o
oF famme weg 9 g fwm smr
atfed 1 o= 7 wwfs & fad agwmr
afy aga oW g A< zalfed & grdar
FLAT e § % et & wfq swes
g T RIS FLA T agq A58, G010 ¢
(Many hon. Members stood up.)

THE DEPUTY CHAIRMAN: 1 think
those who have not spoken on the Bill
should get a chance to speak npow
and not those who have already
spoken.

gty wfa fow s=e T @A g,
39 F1 q aer =gy o

I & far qmde IrraTafa

Mr, Tariq, you have not spoken on

wegrEan, ¥ A9 #) a7 § fr g
gl ) fasmE fwe 9w faa
o & 1 ag Sa gw o R wrmad
# gy F1 7R Quiier AT 77 aTged
g, T HTT 1 uF Aepfaw faanr
fermer g7 A famr s s =nfRy,
I FIU AT AT § S {759
gu fammat =1 wlgwmd, 3 31 H
feedt WY anfew &, =@ WFR —
WA I # S fEy W A
fasnaat o gom |9 {2 T, TiEA
fastm T ¢ .o 9@ AW HaGSr H
T Ry T gwrad) fasrat a7 gt
g9 58 TTE A FFA (G091 T
WY .3 IS | HY T Y€ ¥ WIS &
gfe S gAY Wg & W A WAl
& foa, feet & (o T AR IFRE F
Hqraer ¥ 99T w9 {¢ Hfaaa § 9q fw
G F 58 wiw g g (Time bell
rings.)  ug {qme WT\ 1 3T Fead
Fauag A g eafan § 19
Faw  IaAr wAT AJIfgy | Sar fE
qaaFT WgiRA 7 Fanl & AR w4-
VAT A1 gy T I € | G o
qgAT WL THAAT ATTIF T 1My,
g% fax waer wwr =ifgx wfwA
Jo1 fF g/ wew & e ¥ Faw
g 7 gE 5 wr oweafa @

the Bill,

 oyer) Gt -l - o) ol

- otned A8 pdae 1 (paedS
&y 2 W o el Ll e
ST U G T REPIEE PR
S She Ll oyl 2 Lales yRa)
S Sl ol 4 s e S
&P - A R g W gRa,
o2 gt W a0 et f
apd S S gkl gyl gske
S0 S S WS ae allie S
S K ool oyl e - e
S el e 2 hRe
P Mol 2 oy Kl
oS e u..l e W &S a «xily
5 ekl e yhe whgfa dél.a.fi;r
TEA B [ UROOIS 1. ISP FURS
d & o ot syl e
€ b omdd S Dty 5 2 Uls
sl 9 2 U gail Slassd

Lyhe ok Sanla Uied - 2 u"*i
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& g e N Ve U l’l‘j %
-t o H S Wy ey K
S G S e ] e
RYT R PCRX O
P e L S RS R S
b & 2 SN ) e e
upl & b d‘“"f’ CSal 4S5 ade
ayled 92 330w gee gl g
,dS LeORR = ab 308 gt o honge
[ S JS Ul L S TP
O L T T P QS U R= X
came by g2 2dn 'Ja'.isu'] 5y ala
¥ oeye (el pe wda K
P S e Sitag yo3 el
- gpad a9 KR ]
P Y - NPT W] o J o
,__sﬂ-‘s 3! a3 Ky I U APEN
b o wale Gaaly i) s
5 o s - et 3y8 s
88 &KL 2 gagd opd di,S P
5O JMS LS@J,J 9w U,S,J L:)' 2
I56S 55 Y o8 s3epfil Lpan alilin
€ i gl gl - e o S
Gl Ky € -2 yaed T5Ren S
pl @ & oyl e S S
&g g Ky &5 er Ugmen Ui
ey 2 (S edy el
u.uf yais ¢S dale dwl:l‘.w d....S i
Lagal g P & A5 i ¥ aty
SR 2y Epgae 5wl e S

L I I - S o d LA =]
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€ Wwgoin &S i oty el
e R T o S R
Lyl ode (U 4y & Ly goim &g
@ e S K ragsie -
AT L N I U
o Py 2 ey 2
[N O (sby B g0 dﬁ,s’ U
e g8 w5 oin Sy oy
sl o g o S W
- £ oo o Sudl s el
& LS o gme 3 gyl aads IS
PrIE e u*'(": LsShR v S Ky
Ay Yoy y5l sy K e o
e ody o e B - e
S ol &K S el
=¥ ePee e g S
VUL NP TIPS SO S S
5 oy & &l a2 R € g3l
wygpd sdgage S edy (ul & &S
sttt oS by ol o gyl 2
b ooz te pyld e pdyS
Sl a8 daaly 45 eas
R e N
VLI B <N S S L
fU S Wyl ' &5 2 FLISIPE
S ot wdan S 1 ol yren
- Khagpan oS wygyd S pl gl
T[> go gwo arfes (s o
FRAR) : dew fedt dadm, AR
Z9 41 ¥ TAET g afew g9 41q 9
&l § fF ferdt 7 Tgwmer & ;R

+[ 1 Hindi translation.
:
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[#fv To o aifs]

Tq qeF FT OF & Fa9 § S T/ ToF
FY ACAMT & aFAT § 1 qA ST
Gt & TawE a8 g W fgr A6
AT BT UF X F gFEA § AL
ger FT 3 g 1 fged oI ey &7
F1E el AE § | WA UF FTEET
sa™ 2 afww g IR g B
T A I EF F FAAERT G0
%, argg & gfmar ®, feramet #,
faomeg # #R ggQ aaf § wa F
AT § T JHNT UF CHY AT &'
AT ATHAT 1T & ST FASA-HFATHT
gare & | gd Tifgn feedy § &t qwre
S d7r F & It 5 oF 97 J = F
fo snwt € | fgt 3@ 9o #1 9o
&1 T § 1 37 § S & g AdY gy
Srferer fwd & et & 1 9y o qenifar
2 f @Y fg= 1w O Far 7 AT
S AT TR ¥ g | g R A ¥
aga g ar | ey =t e vw At
& ¥ | TR T T o a9 F
13 1 ZIETHT SI5aT g1 a1 Jigead
Wt g1 T8 Wi A g F gW FI
waF 94§ a9 §) IO 9w
w AV AT FEL G | qH F AT
g3 wed @t g S A Y A
8 W T FA T ATHGAT AR
FHRT TEAHTA F4Q & | gH 38 F91 &
#1¢ fawraa w6 g afer fawmaag 2
I AR T S F T =0 F g
¥ ST A AT FT &ST FL A & |
st s {2 1 |1 FoeT 4wy 8,
q U THAT &S ANST qFeql
F | AR F wuman £ fF awe
St og faet 39 g9 QTS 2 Q1 g A
FHT fpdt @t AFgE F, AT TH
1 51 & (57 {5 gw fFa ofan &
F ZoRr OUe w9 & | TR ar w0
e ¥ & 78 ara 7E mE fr fergeam
1 fgear fee qaew fFar a8 &g

[ RAJYA SABHA ]

Bill, 1963 2540

¥ f& ag fedy ofr § a8 am-fel
afwr & 1 fegeam &1 oF How @
SR UF & 9 W g, 9 fergee g,
NfENEIME SHARNE @ w09
el & 1 faw adt & fg= #1 33 Fe¥
geq a9 I §, foge qmoudr arey
AT TAEF TGI F | FE T%7 I
R ¥ FRr (% Ay agd o ey
gy & foasr ) oEae IuN 7@
1 F 3T gH AN § qEETEd
Fer &5 a7 39 faa 1 oF o€l
I g9 F | 9g A F @S a8
fe=t 1T st &1 @wrer § afew ag
9 FL fF a5 @ 99 A7 wiwar
TEIT & W1 gH F1 AT AR 1 GV
e &, G §, digeaa ¥ 4g Fww
FCAT Ffed 7 Aft g% =9 Aow &
Teaq gl a1 FR frd sm Ay smg 1 o
AR 9F JaH1 g 5 39 0909 & qu1e
wraa 3R faw 7Y fgmrga w3 At
THHT TETT 7 TG 1 ]

Kakasanes KALELKAR: I think it
is no use our accusing each other of
mala fides or anything. The fact 1is
that the whole struggle for indepen-
dence was headed by people who
were used to the English language
and the whole Administration was
also used to the English language.
Those practices and inertia are still
prevailing and it is not the cham-
pions of English but the champions
of the status quo who have captured
the whole Government and they
want to perpetuate that situation.
Today the assertion of the people’s
rule and their language must be
with the provincial languages. A sop
is being given to the Hindi people
that the regional languages will be
subordinate both to English and
Hindi. Because they cannot plead the
case for English only they bring in
Hindi also, They always say English
and Hindj shall be the general lan-
guages for the whole couniry. Let us
assert therefore that jn the ~ States
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only the provincial languages shall
rule. When this is finally established,
then will come the time when Hindi
could be introduced. Today in the
name of Hindi the position of English
is being assured and strengthenmed.
Now, I would support thig Bill gim-
ply because we have to pay the price
for the predilection of those who
have been ruling us so well. But I
want to warn them; English is not
going to be the language of emotional
integration, During British Rule
they said that English was the only
uniting factor in the country. The
knowledge and use of English now is
not going to unite us emotionally.
All the other great elements of emo-
tional integration are being disregard-
ed or being minimised or even oppos-
ed. Therefore I am sure the conti-
nuous use of English is going to
weaken Government, is going to
weaken our culture and ultimately
the masses will have to rebel against
this rule of a foreign language.
Therefore those who care. for the
unity of the country, those who want
that the country should be strong and
united should sheq this feeling in
favour of English—really it is a fee-
ling in favour of inertia—and umnless
they come to the rescue of the peo-
ple’s languages in the States first
and Hindi afterwards, they are going
to lose everything in spite of all the
good name and all the progress that
they have made,

Official Languages

TRUS |1 P U S L RPN FERRNS.

(teares)
S I uw’ )'-I?ﬂ

Lé’ u-_'_.n

& e

- ‘gd,.@n

kL

&5 u,l) ug;lm- &p IS, ol (_}’D &%'
gJ!l& i ulbo,.lu ‘_)L‘b L_(.}_.Bd, &
lS' us!)LDO dig dS u}'-bl),lw ,,' D
wlémo K O uu’ Iybo ds jra
S T S+ AEN & K
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y
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EE N I PRV NER TTRINN
afilyy ol 3 Mpe aayaleS gles
o el @S e O e
I W D ™ BT 1 {1
LM By gh 6 T
& O e Saala U S, o
S oelon @ 9 G yRyReme
Wl £ dage g8 %y 65 8 K
Ko odn )A:" S g o>
¥ Pl p e 5wl -
5 & 5 A5 S wdlor oo
P IERE TRV RY LTI VE-ENRTY
S e TS (S e
i o 8 K e
Mg S (] S eyl 2
ol sia - £ 4y eds S
onbly tagl e B0 agla yae

B8 K demew Sy oyl WSy
Sy gyl Sele A o0
PO R B TP I o o

U ,_50'*" ¥ Sy M)r-ﬂ?ﬂ'
o S oK B K Ao dlay
iRl a4 pRaRamae om
- Lo S Eard Ugd  &lapd | yare

Loyt
P UREUT DS TIPS I
K omr M DL S alen s
oA e g &5 e & amal
By b 3hB 1 DS Sl
R . B Y P R R S

Bke ab e la XS ey I3
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[eecdlon b I aslin (o]
Sl e UM - qa"* o
o™ & g b Gy G b
1t SRy g eae <) - 2
oS U e S & oldysyaialy
ol Jetiduder 8y & o6
g 2y Ja Fe e o0
SoREly ey eyl e g1ITF
Lo il b e e iRl 2
FIURRORENNT DUNE L JOS P Y ISR

R ti’,h—", ar (O

SHrt R. M. HAJARNAVIS: Madam,
on a point of order . .

tee b a S Uy od

P e s e B

(Y] R e L}Hus E RS, o

oridd U 8 el S 6 ey

2L ad pre e

Surr P. N. SAPRU (Uttar Pra-

desh): He must not mention the Pre-
sident.

Tae DEPUTY CHAIRMAN: You
must not mention the President at

all, no reflection on the President.
You wanted two minutes and your
two minutes are over. (Time bell

Tings.)
Deecllon (oS (S oyle ord
—S g S Ol e
& e Ualy Uy &g Oyo | yae
Sk 20 yiler Wl e ol ¥y
ENVYe & FuRaly gy e9e - &
S E1990 da & LG LS &g gen
Em - Ep yae ol (6 e o
bW e o KW S

]
..*,

[ RAJYA SABHA 1}

Bill, 1963 2544

Tue DEPUTY CHAIRMAN: Your
two minutes are over. No reflection
on the President. Please sit down.
The ‘Minister will reply.

Deaclen IS (ol o2

Josl & oy baly Ul & yae
sl e dar & £1990 aagyd
- A e
& s Wl yR2 S e
Lol s P S T TR Y

BN

ol & a

TeE DEPUTY CHAIRMAN: Order,
order. Please sit down. I have called
the Minister,

Deegalbn oS IV oyl s

O
oadyf S el el Ay e
oap S 21990 &S & oy lp S

o e - 2y gl Gofi e
Ut - A Pl cde @l
P90 e B &2 & (yp U
4 ur‘r‘ PR L) ),’ 2 L}“

- & Q!&. é ‘_,..11..42..

=0t e ae £dw ‘afew’ (s
gawr) : Agtar, ¥ oy faasw aga a
T 5 <@ T g | § ag wwaAar g
fe oz fagas g d@faam & fawms
€ AR EfFTT T F3 GIHT FT AT
F & | F fa% uF o &Y I 39
W &1 v faarar g g fF R
37 feesr U< 99T q9 TS I9 FIT
FATY FETT THIT A AT I=T q2-
FOA A T AR A FY 9 | 3N
#E &y T Ay fF q ot w7 gy A fgedy

i[ ] Hindi transliteration.
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% g =nfed agi o fr wfwedsi as
F1 a8 fggram &7 7% o fF 9 d
W & O, g AgI & weex faed
Wi & | 35 QT ) a7 IR g€ S
feggraq @Y WS A {5 § oA wI¥T
ferdr W 3 1 37 avg & I femnaady
geadt w9 18 5 el o @ g oaie
T AT SHFT GG B FTT FX T
I QI # AR [W A 0ET Traras
T AT AT AN GHAT 7 5 {Fedy
Hradr Afed WX a0 grg 9 R g
99 97 wiegT T W g § dan
] AT 4 AT Y g9 AR WAegEl
T g HAAT H hEA [T qE FT
fear | g Arafaee T & axET 3w
# I3 98 TR fgeat 1 qaforg F7F
% fora 72 | forasr ot ag gor e
To dlo F grEde ¥ fierdy # wga a1
ST aFdT § HIX {5 g7 § Frng O
fordr o wa § R AR WAl ¥ g
AT IEFT TE FE gl @1 d @
W & R e e A e
IGTE F TF T FTI9 &7 97 7 at
Softefaraa e fordy ¥ 8% = o @
7 gfew {883 T § gAR Fqam
Treeafs F TusT H qeslt FrT Ao fEar
fS 9T gUTR HIRGEE §8€ §ET &
xR ANE F A

Surt R. M. HAJARNAVIS: Madam,
on a point of order .

st e gow ‘afaa’ gary

R WEG & §F AT § AT
SR gEF ¥ 7gq . forer § #ar
ag o ff S oA ugw K= |
ECARECT L

Surt P. N. SAPRU (Uttar Pra-
desh): He must not mention the Pre-
sident.

Tue DEPUTY CHAIRMAN: Yodu
must not mention the President at
all, no reflection on the President.
You wanted two minutes and your two
minutes are over. (Time Bell rings.)

|
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=Y e F o ‘anfaa’ © & 9%
fasms et freq a1, 8 fag =g
T 9ET § R oag 5y § e
I ¥ gFT F ) qAqd et q
?R%o o H 77 Fgr o1 f 288y o
% q1g & F79 577 § g | o gaay
AT FT 917 TG1 a1 91 T |
Tue DEPUTY CHAIRMAN: Your

two minutes are over. No reflection

on the President Please sit down.
The Minister wil] reply.

=t daE £0A ‘mfaa’ & ag
Fear Jwar § f& 3w faa & gf@
QeEY & F A Y HUST T @A
WEE EATL X FT TEHIET R g
A fBT 9T g3 19 %A F T9097 |

T DEPUTY CHAIRMAN: Order,
order. Please sit down. I have called
the Minister.

N gt wEw ‘qifaa o ogw
g & {E7Y FT NG FhaA7T A7 %I AR
T 1T AT HIT FT AT IET 8 o 188y
et & arg A KIS K W@ ) qF 79
qG 9¢ §& o & | § quaar g
g faw Amatel (o & o< 3w & &
Hea & fad® g 1]

Tue DEPUTY CHAIRMAN: Please
sit down.

SuHrr R, M. HAJARNAVIS: Madam,
this Bill marks a landmark in our
transition to develop one language for
this nation. I do not regard this Bill
as replacing one regional language by
another, as the hon. Member, Shri
Vajpayee, was pleased to say, but of
adopting a common language which
will serve as a means of communi-
cation between the various parts of
India. To hear Mr. Vajpayee’s speech
is almost to admit that on the 26th
January, 1950, a magic wand was
waved in this country and after the
Constitution came into force every-
body could, if he wished, speak Hindi
ag eloquently as Mr. Vajpayee. Yet,



2547 Official Languages

{Shri R, M, Hajarnavis.]

. LY
on account of certain cussednesg we

refused to do so. I may submit that
in this he is less than fair to us, non-
Hindi-speaking people. Except for a
very small minority, an unrepresen-
tative minority, here no one say that
he will not speak in Hindi. But as the
hon. senior, respected Member, Shri
Kalelkar, said, we are presenteq with
a certain situation. It may be that if
he accuses us that we have succumb-
ed to certain forces of inertia, if such
a charge should be made he may say,
we cannot defend it. But it must be
remembered that here there is a large
portion of the country, a large num-
ber of inhabitants who <could not
speak Hindi, who found it difficault to
speak in Hindi. If they felt that
their ignorance of Hindi stood in the
way of realising the natural expecta-
tions, say, entry or promotion in
Government service business, ete,
those apprehensions ought to be re-
moved. That problem has got to be
solved. Now, Mr. Vajpayee did men-
tion the problem. He said that so far
ag 6,000 persons are concerned, they
speak Hindi. There ig no problem
for them. The problem of only 13,000
has got to be solved. Now, how is he
going to solve it? If he did not have
a magic wand in 1950, T am sure he
does not have a magic wand in 1965.
During this period some progress has
been made. It may Dbe that the
progress has not been rapid enough
to the satisfaction of mahy of us. But
some progress has been made. Now,
the progress may be accelerated is a
proposition which can certainly be
advanced and which we have got to
consider. But to think that it is a
practical proposition to abolish the
use of English altogether in this
country is not to have regard for any
gense of reality. Those of us who do
not speak Hindi are yet very enthu-
siastic supvorters of Hindi. We know
that we belong to an unfortunate
generation. When we were born, we
found ourselves under alien domi-
nation, much against our wish. We
had to learn an alien language and
we have not learnt it well. Mr.
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Bhupesh Gupta had to spend several

years in England in order to learn
English. That is my despair.
Surt BHUPESH GUPTA: 1 can

fully assure you that Mr, Asoke Sen
went there to learn English. I believe
he stayed in England, Poet Rabin-
dranath Tagore said; You have not
learnt English and you have forgotten
Bengali.

Many of us belong to that cate-
gory.

4

Surr R. M. HAJARNAVIS:. So far
ag we are concerned, we have nei-
ther learnt English nor have we
flevoted enough attention to learn our
own mother-tongue, in whicah we are
not very proficient. Mr Vajpayee is
only one of the few individuals who
are fortunate to express themselves
so well, so eloquently and so effec-
tively in their own mother-iongue. I
cannot, So far as Hindi is concerned,
all the Hindi that I know i$ that
which enables me to make a few pur-
chases in the bazar. But we in this
generation have got to live during
this transitional period and you have
got to make adjustments during this
transitional period. Now, we know
with what poignant feelings we lend
our support to this Bill. It is difficult
for us, at this stage, to learn Hindj,
to become proficient in Hindi. If to-
morrow the language ipn this house
were Hindi ang if I had to speak
against Mr. Vajpayee, I do not think
I would be able to express even the
broadest of propositions,

Surr BHUPESH GUPTA: Many of
us will have to get out.

Surr R. M. HAJARNAVIS: Tet
alone express the delicate thoughts
which he mentioned.

But we realise that these nationa:
issues are not judged in terms o
one’s personal fate. We have got to
make certain adjustments; certain
sacrifices. We are prepared to make
them. Speaking on behalf of the
non-Hindi-speaking people I w3uld
appeal to the Hindi-speaking people
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that the difficulties are inheremt in
the situation in which we find our-
selves today, What is the Hindi that
has to be evolved, that the Coustifu-
tion enjoins on us to use? I will read
article 351:—

“It shall be the duty of the Union
to promote the spread of the Hihdi
language, to develop it so tout it
may serve as a medium of expres-
sion for all the elements of the
composite culture of India and to
secure its enrichment by assimilat-
ing without interfering with its
genius, the forms, style and éx-
pressions used in Hindustani and
in the other languages of India spe-
cified in the Eighth Schedule, and
by drawing, wherever necessary or
desirable, for its vocabulary, pri-
marily on Sanskrit and secondarily
on other languages.”

Madam, this vehicle of common ex-
pression—which will be Hindi of
course—will only develop if we pro-
ceed gradually, resolutely and we
make g determined but cautious
approach to the whole problem. And
we are alive to the various problems
which have been mentioned by Mr.
Bhupesh Gupta and by Mrs. Seeta
Parmanand the problem of entry of
youngmen into the all-India Services.
It is an exceedingly difficult problem
and a very delicate problem, I do not
claim on behalf of the Government
that we have found a ready and easy
solution, but it will be certainly solv-
ed so that no linguistic groups in
Tndia are placed at a disadvantage, so
that they will continue to enjoy the
same advantages which they had be-
fore this Bill came to be passed.

Kagasanee KALELKAR: But you
have not justified the encroachment
by FEnglish into the provincial lan-
guages.

Ture DEPUTY CHAIRMAN: I think
all those points have been made clear.

Ssrt A. B. VAJPAYEE: Madam,
before the question is put, we would
like to withdraw from the House with
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your permission as a protest against
this Bill.

Tue DEPUTY CHAIRMAN: That is
left to you.

SHr1 G. MURAHARI (Uttar Pra-
desh): I am against this Bill. I am
tearing it into pieces and in protest
walking out of the House.
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Tue DEPUTY CHAIRMAN: The
question is:
“That the Bill be passed.”
The motion was adopted,

SRt T. M. DASGUPTA (Tripura):
Madam Deputy Chairman, I would
like to draw your attention to the fact
that one Member has torn the Bill on
the floor of the House. I think this
matter should be brought to your
attention.

Sart BHUPESH GUPTA: We
not taken any notice of it. This thing
should be expunged. I say that it
should not go into the press. I sug-
gest that this be expunged.

have

SoMmE Hon. MEMBERS: Let us
ignore it. .
THE APPROPRIATION (RATL-

WAYS) NO. 3 BILL, 1963

Tue DEPUTY MINISTER IN THE

MINISTRY or RAILWAYS (SHrr

S. V. RamaswamMy): Madam Deputy
Chairman, I beg to move:

“That 'the Bill to provide for the
authorisation of ~ appropriation of

+[ JHindi transliteration.



